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16.01 hrs.

MOTIONS RE: ANNUAL REPORTS
OF THE INDIAN AIRLINES
CORPORATION AND THE
AIR-INDIA INTER-
NATIONAL CORPORATION.

Mr. Deputy-Speaker: Now there are
a large number of hon. Members who
want to participate in this discussion.
Separate motion, have also been
given. What time shall we fix for
each hon. Member? For the Mover, it
may be 20 minutes.

8hri D. C. Sharma: (Gurdaspur):
Whenever 1 raise a discussion a large
number of hon. Members would like
to participate in jt. This is nothing
new.

Mr. Deputy-Speaker: 1 have c¢n-
quired from the hon. Member whether
he will be content with 20 minutes.
Instead of giving me an answer he
has said so many things.

Shri D. C. Sharma: 1 submit that
you may kindly give me 25 minutes
at Jeast.

Shri Ram Krishan Gupta (Mahen-
dragarh): I have also given notice of
a motion. 25 minutes may be given
to me also.

Mr. Deputy-Speaker: If both the
Mover; take 25 minutes each, and if
I give the co-movers 15 minutes each,
there will be no time for the reply!

Shri Ram Krishan Gupta:
also given notice of a motion.

Mr. Deputy-Speaker: If he is also
a Mover, I would restrict the time to
20 minutes for the Mover and 10
minutes for each hon. Member who
follows,

Shri D, C. Sharma: For the prime
Mover, you have already given 28
minutes,

Mr. Deputy-Speaker: Both equally
are Movers.

Shri D. C. Sharma: It is with a
feelings of pride that I rise to ini-
tiate this discussion. I beg to move:

1 have
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“That this House takes note of
the Annual Reports of the Indian
Airlines Corporation and the Air
India International Corporation
for the year 1958-59, laid on the
Table of the House on the 2lst
December, 1959.”

[ think one of the wisest things that
our Government has done in free India
is the nationaelisation of air transport
in the country. This decision is going
to have very far-reaching effects, and
without being offensive to anybody,
I would submit that all kinds of
transport in this country should be
nationalised. Thig is in the fitness of
things, The railways are already
nationalised, and I believe that our
inland water transport and other
transport scrvices will have the same
future. I feel that this nationalisa-
tion has resulied in the regularity of
service conditions in our country. It
has lved to Dbetter service con-
ditions in our country It has made
our secrvices, whether inland or over-
seas, a byword for efficiency. This
thing would never have happencd if
these services had continued to be
under private management. The sit-
uation at that time was very different
from what it is now. Moreover, no
private company csn cope 1with the
everchanging picture of air transport
in this world now. They cannot pro-
vide funds for it and they cannot
provide activ.: help for it. Therefore,
I congratuiate the Government on
having taken this decision. But I find
one thing which is very depressing,
and it is this. The Indian Airlines
Corporation and the Air-India Inter-
national are looked upon as two
children of the same parent., but
children who are not going tn have
any collaboration with each other.
After going through these reports, 1
find that both of them live in
separate compartments and that
the one does not share with the other
its results, its experiments, its good
fortune and its goodwill. This is a
very unhappy state of affairs,



13721 Motions re:

tn England there are the British
European Airways and the BOAC. I
find that they are two separate wings,
but they are working in a very happy
and hearty collaboration with each
other. I have before me the annual
report and accounts of the British
European Airways for 195960 and in
that report, a very good point has
been made that there should be active
collaboration between these two wings.
I am sorry to find that in these four
reports which I have read, nowhere
it has been said that there ig an in-
terchange of scientific data an inter-
change of knowhow or interchange of
anv other kind between these two
corporations. I believe that this is not
a pood thing for the efficiency of our
air transport in this country.

Another point is this, I think it is
for the first time that 1 am initiating
a discussion on this matter, Perhaps
somebody else might have done it be-
fore, but my feeling is, it is for the
first time that I am raising a discus-
sion on the reports of these two cor-
porations. This shows that our Minis.
try does not want the Parliament to
take a more sustained interest in this
venture of ours. If one were to read
the House of Commons debates, one
would find that the House of Com-
mons takes a very lively, sustained and
confinuons intrvrst in air transport.
But here I find that our interest is
only sporadic. Of course, we take in-
terest in the form of questions and
other things, but beyond that  we
leave these corporations to look gfter
themselves under the auspices of the
directors and the Minister in charge
of civil aviation.

I would also submit that our coun-
try is not so well provided with money
and we cannot have our civi] air
transport and defence air transport as
two separate entities, as we are doing
now. They may live as two separate
entities for some time, but the one
should be able to merge with the
other at a given time of emergency.
Our civil air transport should be
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ready to merge itself into the defence
air transport at any given time of
emergency. I find from these reports
that the defence services have fhewir
own problems, ag our civil alr trans-
port has its own questions to answer.
But the two never come Ytogether or
if they come together, they do so in
a secret fashion, in fashion of which
I do not approve. I believe that this
is not conducive to the development
of air transport in our country, be-
cause air transport is going to play a
very important part not only so far
as civi] operationg are concerned, but
also so far as defence operations are
concerned.

Moreover, I think almost 12 years
have passed and in one of the reports
it is said that the eorporation is going
to enter upon a new phase, a new
stage of development. I am very
happy to read that sentence. But I
would suggest that a parliamentary
committee should be appointed to go
into the working of both these bodies
and to suggest ways and means of im-
proving them and of bringing about
more collaboration between them. 1
find that in other countries the ques-
tion of air tranrport is always kept
under review. It is done very often
by the Parliament there. Here the
whole thing has become departmenta-
lised. The whole thing has become
something like a department into
which you cannot get any new ideas.!
think departments are good \n a way,
but these departments should some-
times have the advantage of advice
from some outside agency, advice
from technical persons and also from
non-technical persons. Therefore, it
i+ necessary that now we must have
a parliamentary committee to go into
the question of air transport, whether
ft is inland or overseas.

1 say thig from this point of view.
It is true that Indian Airlines Corpora-
tion has shown a small profit this
time. I am very happy to find that.
The Afr-India International has also
been showing some profit these years.
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[Shri D, C. Sharma]

Of course, profit is not the sole motive,
But nobody would deny that these
commercial utility services must
justify their existence by showing
some kind of profit. In the British
European Airways I find that the net
profit earned during a year is 12 per
cent. I do not know what precentage
of profit wé¢ are having. 1 think it
will require so many years to wipe of
the loss that we have suffered all
these years, it will require so many
years for us to pay back the loans.
Both our corporations are living upon
loans, subsidies and things of that
kind. I do not object to that, But I
feel that this problem has got to be
studied, that they must be made pro-
fit ylelding oncerns in some way or
the other.

1614 hrs.
[SHRI JAGANATHA RaAo in the Chaur]

So far as the staff is concerned, I
do not know how it is recruited. I
do not understartd how the staff, staff
of all kinds,—operation, traffic engi-
neering, finance, audit, stores and sup-
plice, surface transport catering and
canteen, general administration etc.—
arc recruited. But I must admit that
since both these corporations have
become autonomous bodies I have
been hearing so many complaints
about the appointment of officers at
all levels,

Shri V. P. Nayar (Quilon): In-
cluding the highest,

Shri D. C. Sharma: I do not want
to say anything harsh becausc 1 feel
proud of this Corporation. But I can-
not help saying that the policy of this
Corporation, so far as appoiniments
are concerned, has not been, like
Caesar’s wife, above suspicion. There-
fore, I would suggest that something
should be done in order to have a
contented and up to date and up to
the mark staff. How that can be
done, I leave it to the Minister to
find out. Of course, 1 will give my
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suggestions when I make my conclud-
ing remarks.

So far ag staff amenities are con-
cerned, I do not think we can eon-
gratulate overselves very much, I was
talking about appointment of staff.
You will remember, last time there
was a big strike, and that strike cost
us several lakhs of rupees. That
shows that there was something un-
healthy, so far as the relations of the
staff are concerned, with the Corpora-
tion. It always happens when you do
not follow particular rules or regule-
tions, particular norms, when you are
appointing staff.

When I think of the Indian Airlines
Corporation, I find it is mostly an out
of the date scrvice. Look at the num-
ber of Dakotas that they have, Of
course, our Minister will get up and
say “Oh! these Dakotas are giving
good performance”. Everything gives
good performance according to them.
But, the fact of the matter iz that I
want our Indian Airlines Corporation
to be up to datr in this matter. We
should not suffer in comvparison with
other countries in this matter.

Menon
An all jet ser-

Shri Narayanankutty
(Mukandapuram:
vice.

Shri D. C. Sharma: Of course, so
far as Air India International is con-
cerned, I think we are not suffering
so much from out-of-datedness, But
vw o v overy muach brhind. L. (Inter-
ruptions). It the hon. Min.cter
pleases, he can listen to me. If he
does not want to listen to me, he may
go out. I will be able to carry on
much better in that case.

I was submitting that we are very
much behind other countries, fo far
as our internal airlines are concerned,
Other countries are thinking of super-
sonic aircrafts. Where are we? At
the same time, other countries are
thinking of self-sufficiency, so far as
production of these aircraft is con-
cerned. Where are we? We are
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making only experimcnts and after
a year or so wec learn that those ex-
periments have not been so success-
ful. So, the problem is this. We
should be self-sufficient, so far as
production of aircrafts is concerned,
and I believe that something has got
to be done about it.

Then I do not find any provision
made in this report for research, Re-
search is very very important, espe-
cially research with regard to flying
operations, ground operations and
management techniques. Al] the pro-
gressive airlines in the world have
research wings and they carry on re-
search in all these flelds. But I do
not find any research being done here.
I think we are living in an age which
has no validity today.

At the same time, I would say that
our publicity—I do not want to refer
to that doggerel which was once ad-
vertised—is not so up to date when
compared with the publicity of other
airlines. Take, for instance, the ad-
vertisements of BOAC in  India.
I read its advertisements in India.
There is the human angle in those
advertisements, which is missing in
ours. Our publicity is either very
queer ar very fantasticc. We do not
try to introduce the element of nor-
mality, the psychological normality in
our publicity.

Shri Harish Chandra Mathar
(Pali): In the international compe-
tition Air-India International got the
first prize.

8hri D. C. Sharma: The hon. Mem-
ber has got some brief from someone.

Shri Harish Chandra Mathur: What
are you talking?

Shri D. C. Sharma: I am saying
what 1 know. I say the hon. Member
has got a very good brief from the
Library and therefore he is saying so.

I would very respectfully submit
that our international contacts are ex-
Panding. We are having new relation-
ship with the countries of Africa and
Latin America. 1 would request the
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hon. Minister that we should try to
think out ways and means of expand-
ing our services to these countries,

Having said this, I cannot help say-
ing that our Air India International
has earned a good name in the inter-
national field and we al] feel very
happy about it. The Indian Airlines
Corporation is also doing well. But
I am afraid of the competitions that
we have got to face in the future.
Shall we be able to face the competi-
tion from other countries? Unless
we set our house in order, unless we
try to introduce new techniques, new
aircraft and new management, I think
we would lag behind, Our pilots are
a wonderful lot and they have done
very good work. But up-to-date
pilots being put in charge of out-of-
date aircraft does not augur well for
the future. Our first rate pilots should
be put in charge of up-to-date and
first rate aircrafts. Then alone will
India be able to maintain her
position in the world of competition,
which is a very very ruthless one, a
world which is moving very fast, a
world which is noty going ‘o be tender
to India or to her Air-lines Corpora-
tions.

Mr, Chairman: Motion moved:

“That this House takes note of
the Annual Reportg of the Indian
Air-lines Corporation and the
Air-India International Corpora-
tion for the ycar 1958-39, laid on
the Table of the House on the
2]st December, 1959

o} Trayem qx Sir. 1 beg to move:

“That this House takes note of
the Annual Reports of the Indian
Airlines Corporation and the
India International Corporation
for the year 1959-60, laid on the
Table of the House on the 14th
December, 1960.”

forezr  waTga A sw ot At
frod s &t twir @ amr www ¢ fw
oy o 9T wEt o6 que (fear ¢z
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[ qwge )

Aweer w7 T § g g 7 fdy
o gt oo argw i feddy W fogrer
¥ s AfY & 3T ST Y oY
gy At ¥ fady oft o & & s
I EF AR H § o ad o
I & WIHY TEAAT AEAT E | @l
af fiedy ofr v N o w<faw &
qare § wH¥ foq may wEw G
MY fae AT G | G 39
AT F ATER BT WIH HIH FT TE
fadraz wudt A vz @ gAET AW
&N NEATE | 3 FogeE /ogr
3%

“A vital factor in the financial
results of an airline is the extent
to which it can sell the seats it
has on offer; the unoccupied seats
in an aircraft can be used as a
measure of failure. The standard
of measurement used is called the
Passenger Load Factor, which is
defined as ‘the percentage rela-
tionship of passenger miles of
available seat miles'.”
og a0z fag ey @i g fw
xgr St qRFAT AT T AT TR 2,
s mat gfear ZrTiTeA &7 PrEEr
T Rt A ouT gafal & fwar s
g av =g faedy o famor T oaw Y 2
INEW F AT T I feuo-yus H
T Ifear sTTATHA w1 @Y daEw
L&t a1 W gt ATy g et
qQqo To THo ¥ XX '\ qT WYX Fo
To qHo &7 ¥&.% 97 ) & a7g &
/T eNS -4 ¥ 0T gfear emE
®T W AT ¥ 3L qT | IE AE
W ¥T TATH §, FXE QL AR &
g & Wt qe3 oo eRwmE ®
wrez gat qewt & suver Af ¥ W
g w7 wew oy ¥ fE et
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o @t s wftw Y e
N T T AN A qET oAt § w4
g «{f w® a6y | wF frg g aad
4gX T wIS & 9T Fogw
G e e #Y @@1F | F a8 @
wafed w7 w1 § B o s # g
Y 39 33T 9T | frerw ¥
a7 9T 7 PeUS-NY ¥ AT dFT
FT X NAAR FIAT F G0 ALY 7 7% |
g wadr o Afaw Fr gAY et
# TOAT AT BT &@T 47 & SarEr
FTHATT aHT A4 ¥ A7 T oRg &
gwiy mwaAr oY qg wwdr ¥

JET g% MHSAT T qATT g, ¥
e 7 foqe @9 § qAr wowy @ fE
TAH TR TATH AT &7 ag g
Taeftaen Agt & | fooare # sy
¥ fF e w= A oaw wTor Oy qr
& T, eto W THEH ¥ §RE
g1, AW qg @a 91 f§ wre ag
FEATA A AT AT M ¢ AW Y
HTHT SATT ErAT |

< ¥ wdfrer ag ¢ fe e gw
gy § fo oafaw dweT & fadly
FRA g0 SR § SART T & §HY
Y7 ag gy avHaTe & av gH Ao
& arg N frosr § 99 9T & Al
QT sm% [T AW | F A ara Y
QY e T g Y ag g0 g fr Ra
¥ AT §7 QOWEI AY ¥ wOTE
o T 97 ¥ fir oafors HeeT s
' 9T qafaw FRT N T oWX
w1 o% §Y adraT § fe g Tt
& X TR § IH QT TW FUTRT F SUTRY
fegz &%, Wk swwr ewfedsr ¥
¥ Y wiferer w7 fir ffrefai w1
oft ara qyi o qoak gk § 1 gnflg
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F 9N w®M fF 9 a5 # w
wra fgar s

fQre & 7 a@ w1 W fors faeor
way g £5 1 fevren ff 3a6) wfad=ra
F &% 9 firor 701 § WY A Frerfes
FIMNARO @& wwEm
feEga aEd AT a &Y smo 1 &
ag a7 $AfAT 47 @1 g fr oft oa
Fqw1 ¢ fomy gw wSq qafaw d¥eT
Tl &1 FTHOTQ 4T 959 § |

AL ar@ A TR FEAT AEAT §,
F9 fo 7 wrAd@ fox s #ro o
aqi A Fgr e, fis aq g 5TRY WEE
IT A F € (F A AAN 1 7@ &
frg witwaraz F awaT w1 07 owH
Fdl ST A awlr quw At ¥
i ez w1 4] A7 Ty wTe
T QY. 7. A1 frqrz 9o 77 | a7 w g
AT AT SEY ¥ ) FIIT TR ATHH
@ gR¥ AT oF A wwer 3l
A 1 FrrEr znar 97w fror qr )
qf qa1 fasary @ fo wa sTadT gf
A 57 MA T TL7 FI7 | AR TF FEA
T 3| DT ¥ AT FIA § AE AAH
wE 2@ 35 0 O @ f aafaw wee
F F 77 77 g1 ¥ 3% qafeme
1 aifadt @, 91 fememr a1 AR
alrer g 3Ix8 arfamiiz w1 3Iam
sRlEEn 7 A fan s fawr
ferar o wifew 1 st wAgEY gAE
NA@EAFA ¥ 7 faar
9t ferqaE w7 fag v 2 fr ax
S0 R ¥ ErfAe FEnTm
afl D 0 wEd X T IO TR HWAT
¥ 3T ] AT g fo gy pirdy an
it wm Ay e ¥ fonz @
37 7 fawir feor x@ wY¥r 3% (q%1-
feat 97 awx fgor a7 1 § og A
TAAT F TR g ¥IE AT AT
e § g EE F ¥ wmw ¥
376(Ai) LSD—38.
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g gfoT & A% A qeer @ qaiam
¥ w7 o et IRE s @
W £F a7% g g ST T AT
QEr | TH AL E @l ¥ AT By &%
wiad &, T o & i faw fery
e AR AL —
“Although the trend throughout
the world towards mergers, con-
sortiums or revenue pools will, to
some extent, relieve competitive
pressures, the fact remaing that,
backed by their respective Gov-
ernments, the world's airlines by
and large provide a total capacity
on most routes far in excess of
the demand. With the exception
of peak seasons on special high
density routes like the Atlantic,
load factors are likely to be un-
economically low over many
routes. The addition of large
fleets of high capacity jet trans-
port planes will aggravate the
situation.”,

g o 43 afag v § e o
FIHT & 9T (AT g ey -
m § W 39 swdan w1 e
X wT § A Iy T wTd w1 qEa
wlrer gz & fw gw oo & wer de
R LR G U U
weft § fe o= a7y dfey v sz
mar § W amme faeew WY AW
faran g

wF W Q, fr1 N g W
axdfy¥ d 3w & ATAN wwAT A
§ | °0 7% awita ag A § 1 oferarile
# Y ag swrT wrar € @feT 3T qur
®1 ware ¥y g7 wrofg welt & W
aAEH EY WA A (o w7 foqr W@
gy qg € fw wv ok oft T
§fs dov gfam yethemm wr)-
Law T AT QUTWIEE  STOYiE
il B araR & iarive e fogn ang
Qrenifeam m sy S gw
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[ Trogen )
;]@Hﬁﬂﬁmmﬂo o s{tﬁ
& 5q 7 § 3A® w47 &7 Forar amg
g gz am@ TAfAC F: § fE TR A
N 7T AT AETA X | AT MY 37
DA g # faes 3 afer
farzn R arégzAt =AY T A1 AN
ag A1 F oAy Ehit v A ¥ e
TR v & DA F A afagey AT
g 3 fEaar wrd Fedm 3 1 390 7
Y, 17 AIT F g & FIWA THAT
ITEE

g A% g7 gferm gevaaas
w1 ATAE ] IAH I 97 0 A
W voc ¥l TT {7 & AfFa F@w
3 gfozma T AT AIQTRT &7
ANT § JAR FPT T UuIFIA T
. S0 FILT 97 /T | 396 31T WD
g w3 ® i Fuly f& mar fom
EUEIANHA ¥ W@ A1z &2 fuga
qa e v qr AfFq for o 7wq
HAMR 7T g1 Faw gfoemm me
RICR FRATIT Wi 40 F7 A1 RFav
qga SUIRT 91 TN so. 9 4T | AR
T G JAT AE & v v wraw
T T AR A A TAwR Sqr
grfr ifgd | & ag ¥t A g fw
ugi aw cafafgdy & 7@ 2, 0w
qErT F1 A ¢ qg W fferm
(RATAT  § SART &1 AFAT & | AT
awR # g | ad) urt € gais o
T sedAwae ®1 AT FRT A
v ¢, & ! 3gray & &Y IR qreEAr
=y g @ AfwT gfgma qq=ey
sravws agt (v A dww IR
AR §. Wyl INH eveAT ww @ |
27 Ttz figE W A%z & 0¥ o7 g
AR v § sifee €0 fw ofaz
AN W1 ST & 7 AFT AE T (5T
amR € «fow N XeT AR
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T w0 uATHT AYG TR d VAR
n® ARg A8 b adl @ & g®T T
1 lz@ 2we Taem B gfosgw
TIT AR TR & AXT F ;Y
arFTATRT "Rz g fear 3T o9y
zdz FEAT A 9ETeE fwar
Fsmarge f€at 137 A FEW =2E B
%1 63 #7471 3T qA W T
fergy mar | A7 =R R fR e i
AT A AITH AT Fr TA X ar
I77 oY sarl w1 fFar T FEn
FHYTQE 7 T27 3G oT% T4 AT
F gAR A AT 2 | w7 i fzAam
#FZ1a Z1a1 fza T7ar 3ezA vEne-
atrw adi {wa @A & 1 zafAqa 23
ATE W AT 1T K ALTT 2

AF AT ATAZAN I3 T AL A
3F 3T § of 7R ff A ifgg
7h% tay & "% FEY g1 AR Ay
AR T AR 3951 01 Wie 907 TR
AHEIA Ft 9T fAar I 7T F fAm
I AT HEA ® R A% 7 3fezga
AR ARSI T FAFT [
FTH BF 7L THAT §

faarm & v 77 ¢ 7g AW
gm fa iNaTc & AW w1 A1 99
& M5 foey 3w } @7 36T gieeEn
TETAER  FTINPAT ¥ AGT FT9 FY
A 2 &t A A F FwET § fe
AN qRFAT T W €A @y
R # g¢ T AE 9w gwmH
TR € 75T A R ¢ oy Faw o
A 2 2 fe I nwqgr mERL AT ¥
2 A®7 €T X9 XS QT @ iy
M AT | TR AR I A AF ¥4 AT
Iaw | &Y Awamr Fuz{mz §1aila
7 WM | unr ¥ gfoxga 47
AR STORTA § A%7 F4T A1 49
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ATE § IAT A |1 T 2T AT AR
AR wraEA § T & T8 Smam
%fw aga ¥ FrA g wEW ¥ afen
A&7 WIAT TGN TAF TIA AT ITH
TERZT FY4T WA T H AT 92T 0

wgl qF AT BFT FT FATT § WK
qgmgrmqf*ﬁ!wiwiwﬁﬂ
I A /3T T4 B JIAT &7 4T
78t g aifE N A7 W AR T
4AATE § IART @A A TAT AAAT B
fE oft Ate G77 aga aw | W §
gy qeml wr faa wmE A as
& A AIIET AZ AW FF LT Y
f& azi Az ®F7 co—io § Waf®
gfozar w1 woA( T1 9% 90 . 5 F Fafw
frga g AT 5 AT 9F gAY
arzfadt 7 a7 fFar | w7 gy framgm
2 4t wiq A1 gy FarT g fE osamE A
I ATATZ 5 ATA Y% ENTT A %o
FATT g vy FAT TATAT 21 AXAT & WY
AT 427 ¥ gl AT QU7 7 FIET q4Y
agm | ga 77 a2 7 TH A
W faar fegr wmgm @ A oA
TTREAT qg7 FT TF TG AA AT
frga awar &

uifar & & fgv <1 am ¥ 97
a7 gm & wrv gwoga LA TT-
TR ¥ UAAARAT T KT AV €9 7
w] @y A feqr ¥ w7 ox
w42 qF{T €y Iy {5 fama o7 Al
weofagi & z7fag@ sgrEr A SqEn
wrarfeas g1 1 § 7 a7 efAg
# A7 2 g fw wgr AW ogw gfowm
CETEAI ¥ AA 3 AR {ATR
¥ IqreT qArenw A & d fw A
oS dA_TgT fw Arte ST gHd
T A garr ¥ Af g, AWt g
%l & saver Ag) § afr wi w1 &
* ¢, Oft g i wmr wTveAT W
N A0 A a1 A% ¢ v gfomm
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TQTATEH  FTIQOA #Y AT 1
TqTqT AT AT qg AT qAfE g7 Awa
2 w@ = & wxfwge sTer A wqnan
Fwrferas W wrawiew da
AT 2 & IR wh o sgrEr
AT Y T {1 wA g favara
f& g1 &, 91T F1AT W AE Q7 ey
famr STy o

aifer & W qr s4 AT H
arer A1 oqEAR Awal @ oev fraR
fdi g Ao gwviaaw &
wf@ i gfveqm g A1g=q wTo1TAY
# wfrgq Y %7 w77 w1 aver faar
q1 W7 qA TE ATA ATT K7 AL 7oA
a1 fw feegeomm i 2o & ot fF A9
Zfrgen &1 ATETX FEH AT B, WA G
femgem & w17 dfizfvms A w
garfaa gArame ad1 & wear A1 gfam
LR Ce G LR U TG L
% fw g 17 € A7 saTEv e fear
v | A A 77 w7 g fe g
Ay, Y g g Fa7 wrfgg WY Afe
zfrgm A 1 AF A7 T ™Y A
IqTET GG AT €A qUied |

wfer § & my oY awdfry an
wrar WA 7, fame {37 oifanz §
ft wrar a1 oY qrEAry gAY oY 7 g
I 1 WA A geTy o7 fogroar 1 g
TaRAT 3 fw tTvw agTA wr oy A
ag AY ot e § fw 717 2o fpaw
# AqAATTy T fRgn wvi o IRA oA
ZATO uTREAY Ty awAr o nw .
fegy & S & aw dars 9 g7
ETATY T T NAT, AT AR ¥ ST 7
T gt e wgi o ol sren 0
feg oA & ot M 2@ gEg i A
;ivi ] iq At LI PR T
arn g

The Deputy Miniter of Civil Avia-
tion (Shri Mohivddin): May [ remind
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the hon. Member that this question of
catering was in connection with the
Palam air-port which has nothing to
do with the supply of food by the
LAC. or by the AlL

N g e safay w9
axara 2 fx dzfor faemm #1 zfoega
ngrArgeq ww ngr gfeegr g
F777 999 gra ¥ 7 7 A qgr frare-
H2q Fzfor sy fmar sna, faasr g
Fe7fAqT XY wTHRAT T ) AL AW H
At w1 £F 7z #ara 33 AT werfagi
7 37 FAE ATAE TAT | W DA
Fertagt Ff FI g AT A A F A
G TATR AT T A IAHT ATEAT
agdi, ar A+ fwar 97 grar w
T3, TT ATA FT TATT ATAATT T A
qz 2 AwT ¢ gafag a3 aada
f& smwedt agra w1 gg WY AR @Y
axar § f& Fzfor faeew #1 feame-
Rz AT 9T IATGT 14, XA7 f AT
q fwar g 1 39 A gmEA I W
& faa @ & fosy g # 7§) faw
qawr g

Mr. Chairman: Motion moved:

*“That this House takes note of
the Annual Reports of tne Indian
Airiines Corporation and the
Air-India International Corpora-
tion for the year 1959-60, laid on
the Table of the Hous: on the
14th December, 1960.”.

16.42 hrs.

RE: ORISSA DEMANDS FOR
GRANTS

The Deputy Minister of Finance
(Shri B. R. Bhagat): Sir, the Minister
of Finance had given notire of De-
‘mands in respect of Orissa Budget for
the amounts shown in column 4 of the
List of Demands circulated to Mem-
bers,

**The corrected figures have Een;;:con;ﬁt;&wiﬁ”{he pr;ceedinjs, vide

Cols. 13660—75.
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It is now seen that there are some
minor discrepancies between these
figures and the corresponding figyres
shown in the Book of Demands.

The discrepancy has occurred on
account of the procrdural difference
in the preparation of Budget papers in
Orissa and at the Centre. The notice
was issued according to our practice
by rounding the amounts in thousands.
According to the practice in Orissa,
the figures are given in units,

With your permission, Sir, I would
request that the list may be cor-
rected** according to the revised list
which T am laying on the Table. It
may be circulated to the Members to-
night.

Shri Nagi Reddy (Anantapur): Are
vou sure there are no other discrepan-
cies?

Shri B. R. Bhagat: Not so far.

Shri Narayanankutty Menen
(Mukandapuram): Let us see later on.

16.44 hrs.

MOTIONS RE: ANNUAL REPORTS

OF THE INDIAN AIRLINES CORPO-

RATION AND THE AIR.INDIA

INTERNATIONAL CORPORATION—
Contd.

Mr. Chairman: May [ know how
much time the hon. Minister would
take?

Shri Mohiuddin: About 25 minutes.
It is a two-hours discussion,

Mr. Chairman: Shri Menon.

Shri Naravanankutty Menon: Mr.
Chairman, Sir, I join with Shri Sharma
in expressing our legitimate sense of
prid: in the service of the Indian Air-
lines Corporation and the Air-India
International Corporation, conflning
myself to paving a compliment to the
pilots, the flight service men and the



13727  Motions re:

mechanics and also the compl.ment
res'tricted‘tp the service of these two

corporations,

At the same time, there is another
side of the picture which does not
give us enough room for feeling it a
matter of pride regarding the work of
both these corporations. I wish to
confine myself to those points which
are not at all so sweet to the hon.
Minister. But, reviewing the history
of the working of these two corpora-
tions I feel that these matters should
be high-lighted in a discussion like
this, The first point which I wish to
place before the House is the approach
>¢ the Indian Airlines Corporation
about the acquisition of aircraft. The
question of replacement of Dakotas
had been engaging the attention of
this House, the Public Accounts Com-
mittee and the Government for a long
time. We found that after four or
five years Government could not reach
any agreed decision regarding its re-
placement. A few years back the IAC
purchased a fleet of Heron aircraft.
This House has known the circums-
tances which led the Government to
buy this type of aircraft, whether it
was warranted ay that time, and whe-
ther it was suitable for the IAC, The
hon. Minister defended the deal and
said that Heron was suitable for feeder
flights but wisdom came six months
Jater and all these Herons had to be
sold in the international market at
junk price. Because of this transac-
tion and the Viking transaction, the
IAC had suffered a serious loss, 1
may tell the hon, Minister that this
mistake which was committed in the
face of technical advice to the con-
trary, cost us much and there was a
serious loss. Let us not bury that
serious loss. Much money has been
squandered by officers who are respon-
sible for the purchase of these aircraft
and the responsibility had (o be fixed
upon them. This House should be told
as to who was responsible and what
action had been taken jnstead of tak-
ing an attitude: let bygones be by-
gones; let the purchase of Viking and
Herons be forgotten.
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When the hon. Minister Shri S. K.
Patil came (o this Ministry and touch-
ed upon this problem of replacemeat
of Dakotas, he tried a hand at Fokker
friendship aircraft and after sémetime
this type of aircraft had come in. But
all of a sudden, even that has been
given a go-by and new proposals are
made by the Ministry, Now we are
told that they are relying upon Avro
748, manufactured in Kanpur by the
IAF. I have got nothing against the
Air Force embarking upon an adven-
ture of such a serious magnitude, The
Press reports, consistently for the last
six months, have told us that all the
reliance that is placed by the Trans-
port and Communications Ministry and
the JAC upon this particular variety
of aircraft is noy going to materialise
in the near future because there is
something seriously wrong as far as
the Avro manufacture is concerned.
The Press reports have not only told
that; they have also told us about the
time factor involved in the flight of a
prototype before the actual aircraft is
flown and these are to b¢ utilised to
replace the Dakotas and the far cx-
panding needs of the IAC are met,
There is something seriously wrong
technically as far as this is concerned.
This morning 1 read that all that had
been said in the Press is untrue and
some prototypes are to be flown and
so on. But certain jnformation re.
garding these planes had also come
which had not been contradicted by
the companies themselves: even in the
matter of designing some scrious snag
had appeared and it takes a long time,
some months, in order to correct the
designing faults that have been found
in the first prototype. Secondly, ac-
cording to the contract, the siecond
prototype had to be flown and permit
obtained in England by $1st July 1961,
Could the Minister of Transport and
Communications tell this House today
that the second prototype would be
flown before that date?” The hon,
Minister may laugh.

Shri Mohiuddin: What I meant was
this. It is a British compsny, How
can the Member ask for a guarantee or
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an assurance from me whether a cer-
tain thing will be done by 31st July,
1961? It is surprising.

Shri Narayanankutty Menon: I did
not know that the hon, Minister was
so ignorant about the transaction. I
was not demanding anything from the
British Government, I was demand-
ing information because this hon.
Minister was telling us that this Avro-
748 was being manufactured for supply
to the IAC by the IAF at Kanpur and
that a British company had entered
into a contract that the prototype
would be flown by 31st July 1961 and
there was also a penalty clause, A
contract has been entered into by the
President of India, and as representing
the President of India, the Government
of India and this Ministry are respon-
sible to this House. Thercfore, I put
this question to him and enquire whe-
ther that contract will be fulfilled.

Then there is another thing. Press
reports show that there was an offer
from the Lockheed Co. As a matter
of fact, let me say that I do not, in the
first place, hold any brief for the
Lockheed Co. But I wish to bring
to the notice of this House that an
offer, according to the press reports,
has been made to the Government by
this company 1 do not know any
more details, 1T am mentioning only
the press reports which say that this
Loockheed Co. which had manufactured
the notorious U-2 plane have made an
offer to the Government of India to
the ¢ffect that they will set up an air-
craft factory here for the manufacture
of the new prototype of the Lockheed
electra plane and that  the United
States Government will supply the
capital without foreign exchange res-
trictions to the tunc of Rs. 8 crores,
adding that within 24 months the pro-
totype will be ready. We are not told
that that offer has been rejected, If
it is a fact that entire rcliance by the
IAC and the Government is being
placed on the Avro-748. this House
should know the progress of the manu-
facture of this Avro plane and when
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this plane will be available, This is
so important, and because of the ex-
panding needs of the IAC it is not
possible for the JIAC to obtain the
correct type of aircraft and because of
the lack of proper aircraft, the ex-
pansion programme of the IAC is seri-
ously being undermined, Therefore,
some serious thinking will have to be
done on this matter and some serious
decision will have to be taken regard-
ing the type of aircraft to be procur-
red, whether it is Lockheed or Ilyshin
or Avro-748. The Government should
take a firm decision. Though it has
taken a very long time, there is yet
enough time for the Government to
come to a decision regarding this air-
craft.

The next point that I wish to bring
before this House has been a subject-
matter of serious discussion previous-
ly, and that is about the private air-
lines. Every side of the House will
agree with me when I say that it is an
anachronism in our country today,
after the industrial policy resolution,
after repeated assurances  from the
Government to this House, to see that
still more and more licences and per-
mits arc being given for private air-
lines {0 be operated in certain parts
of the country, This House knows
very well from the answers given by
the Minister the story as to how. ...

Shri Mohiuddin: Mayv I remind the
hon. Member that this discussion is or.
the annual reports of the two Corpora-
tions. and these reports have nothing
to do with private operators and licen-
oes,

Shri Narayanankutty Menon: 1 will
show him how it is relevant. He has
said that the IAC is not making en-
ough profits. In the reports it is said
that the IAC is not making enough
profits because another arm of the
Ministry—-the Government itself is res-
ponsible for it—is giving permits and
licences for private airlines to operate
in certain parts of the country and
because of such permits, these Corpo-
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rations are not making enough profit,
and these private airlines are being
made an enemy of these two Corpo-
rations. That is how it is relevant in
this context. There are so many other
things which 1 would like to point out,
but because of lack of time, I am not
mentioning them. But the one import-
ant thing js this: unless the Govern-
ment changes its policy of creating an
enemy for its own Corporations in this
country for the purpose of feeding the
private airlines, whatever has happen-
ed in regard to the Kalinga Airlines
and other airlines will continue to
happen, Therefore, at least this year
the Government should take a decision
that the entire civil aviation in the
country is nationalised and that the
private operators be stopped from
functioning.

Regarding aviation fuel, the Indian
Oil Company has come into the picture
now. It is another wing of the Gov-
ernment. The IAC and the All are
getting aviation fuel from the private
oil companies today. But in the inter-
national market, even in the non-
communist countries in the world,
Soviet oil which costs only 60 per cent
less than the other variety, is being
utilised by English companies in the
Eurnpean.acrndromos, I say that a
scrious attempy should be made now,
with the Indian Oil Company in the
public sector, to import superior kero-
senc¢ and high speed diesel oil. The
IAC and the ‘All should make a seri-
ous artempt in order to find out whe-
ther superior aviation oil at lesser cost
would be available from the Soviet
Union or Rumania. and during the
course of this year, an attempt should
be made in that direction,

My next point is in regard to cater-
ing. I myself have had occasion to go
to the Palam airport the other dav. 1
found that one cup of tea costs 12
annas, and a breakfast costs Rs. 375
You will be surprised to know that
even at the international airport at
Zurich, you can have a dinner, toge-
ther with the floor show and music,
at two francs and that too in the con-
tinental style, Compare this with a
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cup of tea and lunch for Rs. 3.75 in
the Palam airport. There is something
seriously wrong, and I think there is
somebody interested in it down there
and that js why every year they try to
justify what is going on there.

Regarding the commercial pilots
who are traingd and whose question
has been dealt with by this Houss, I
may submit that Rs, 52,000 per pilot
has been spent by the Government of
India for training them and there are
about 70 pilots now. This Ministry
has not been able to find an answer as
to how to utilise these pilots. This
morning, in answer to a question, the
Minister said that there is a demand
from the UAR for pilots for Viscount
service. It is a simple proposition. As
far as the IAC is concerned, there are
more senior pilots than are required
and some of them can be sent to UAR.
In their place, these pilots can be ab-
sorbed, Thus, a solution can be found
to this problem,

In conclusion, I would submit that
rcgarding all these matters, we find
lack of thorough planning in 1AC and
All, The¢ Ministry  should devote
some more time, even though they
may not accede to Shri D. C. Sharma's
demand for a parliamentary commit-
tee, and try to settle the matters re-
garding the purchasc of aircraft and
also economy.

Shri Harish Chandra Mathur: Mr.
Chairman, Sir, I think certainly there
i~ justification for our feeling proud
about the progress which both the afr.
lines are making, The Air India Inter-
national has certainly established an
international reputation. 1 do not
think we can  say anything light-
heartedly in this Housc so far as the
services and amenities of the All are
concerned, In the international fleld,
it is only the reputation that counts
so much. My friend who sponsored
this motion talked about publicity and
I just got up to say so far as the pub-
licity of All is concerned, even in the
international competition, AIl stands
first as regards its publicity.

Apart from that, let us judge from
the results. As the co-sponsor men-
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tioned, the load factor of AIl made it
sbsolutely clear that their performance
was comparable with that of any
other air service in the international
field. The other point was mentioned
@bout up-to-date aircraft, I hope there
i no aircraft today in the interna-
tional field which is more up-to-date
than the Boeing 707, which the AIl
has adopted. The House knows that
A1l has made rapid progress in chang-
ing over to this jet aircraft "amd it is
their proposal that by 1962, the entire
service of AIl will be conducted by
Boeing 707. It is the Boeing 707 which
in its inaugural flight from Rome to
London established the world record
and got approbation in the interna-
tional field.

So0 far as these points are concern-
ed, there can be very little cause of
complaint and grouse. I will also
mention about the co-ordination be-
tween the two corporations about
which mention was made by both hon.
Members. Here again, if hon, Mem-
bers had just looked at the personnel
of the boards of both the corporations,
they would find that the membership
is almost common. Both the Indian
Airlines and the AIl have their sepa-
rate boards, but 50 per cent of the
members are the same on both the
boards, I do not think there can be
any better co-ordination than should
be feasible from the membership of
these boards.

As I said, it is of course true that
IAC has made some progress during
these years. As we see from the re-
port, they have turned the corner and
from incurring heavy losses, they have
shown that this year they are making
a profit of about Rs 7 lakhs, But let
this House be clear that this profit is
absolutely illusory. There is no profit
which the Indian Airlines are making,
because they do not indicate, they
have not taken into account the inte-
rest which should be payable on the
loan of about Rs 7 crores. The in-
terest on the loan if it is calculated
would be about Rs 35 lakhs a year.
There will be another Rs. 35 lakhs on
the capital outlay. So, until and un-
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léss they earn another Rs, 70 lakhs,
let us understand that they are mak-
ing absolutely no profit, I see abso-
lutely no justification why the Indian
Airlines should not be making a real
profit.

17 hrs.

Another thing which I wish to sub-
mit regarding ‘the Indian Airlines is
that they have not planned fairly well,
to anybody's satisfaction, the purchase
of their planes sufficiently in future,
I do not like to go into all the details
as my hon. friend Shri Menon. We
have the same grievance in this parti-
cular respect, and I would like with-
out taking the time of the House, to
endorse what he has said. We would
like to have a certain clarification
from the hon, Minister. My immedi-
ate point is, why is it that the Indian
Airlines is not taking over the seven
super-constellations which would be
available from the Air-India Interna-
tional by 1962? What is the trouble?
Air-India International has got super-
constellations. Because they are
switching on to Boeing service, these
constellations, our own constellattons
would be available, But they are go-
ing to be sold somewhere, and they
are now hunting somewhere else in
the market to sell them. Why sfould
we not be able to utilise these aero-
planes? I put this question to certain
people concerned, and they said that
we have not got now proper arrange-
ments for their maintenance, and that
because we are having a certain set
of planes of a different type these
seven planes if we take over will
create a sort of difficulties for us.

Now, it is here that I feel comes the
utter necessity of having these two
corporations amalgamated. This am-
algamation of the two corporations
was resisted at the earlier stage for
certain reasons. It was said that when
the Indian Airlines was constituted
they brought in various companies
and the standard of service of the
companies was sp varying that they
did not want to bring the two cor-
porations together because it might
affect the standard of Air-India Inter-
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national. But now it is long enough
that you have been working this cor-
poration. Now you have standardised
things. You have revised your salar-
jes and scales of pay. You have given
them higher salaries, higher pay scales
which are quite adequate. Now I
think there is no justification why
these two should not be brought to-
gether.

If these two corporations are am-
algamated a considerable economy
will be brought about. It is my ap-
prehension that as in the private sec-
tor so also in the public sector there
are always vested interests created,
and these vested interests in the public
sector are sometimes more dangerous
than the vested interests in the private
sector, because we do not see them
very clearly. If these two corporations
are amalgamated I am sure there
would be a considerable economy affec-
ted. We can make certain arrange-
ments by which—of course. their ac-
counts would be kept separate—so
many things will happen. There are
hundred and one instances where In
spite of co-ordination at the top or at
any other level there have been diffi-
culties. Unless and until there is com-
plete agreement of these two corpor-
ations things will not improve. I do
not think personalities should come in
our way. Sometimes we were told
that that there was a serious talk going
on about the amalgamation of these
corporations but the Chairman of the
Air-India Internation was not inclined
favourably towards this proposal, and
he sajd that he would not like to con-
tinue as Chairman of the Air-India
International. 1 do not think we can
be bamboozled into our decisions by
the threats of any particular indivi-
dual. I have respect for the gentle-
man. He has built up the Air-India
Internatianal. He has served Air India
International very well. But there is
a limit to evervthing. That does not
mean he should be permitted to in-
fluence our correct decisions. 1
should like to know the reasons
which are stopping you from doing
that I would like to know whether
there was a talk, whether there was s
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proposal or not, and whether that
proposal was opposed by the Chair-
man of the Air India Internationa!
and whether that was one of the 1eq.

sons why you have not been able
to do 0.

Mr, Chairman: The hon. Member
should conclude, as many other hoi
Members want to speak.

Shri Harish Chandra Mathur: !
will conclude in another two or three
minutes.

As I just now mentioned, the Air
India International is now changing
over to Boeings and will change over
completely by the «nd of the ycar
18062. Therefore, they wanted the
Madras airport to be made worthy of
receiving Boeing service. Now that
airport cannot receive a jet plane
because the runway has got to be
lengthened. 1 do not know why no
action has been taken on that. As .
matter of fact, though my hon. friend
had denied it here, that they never
wanted it by the end of June this
year, I think they wanted fo start the
service to Sydncy by June 1961. Bu!
we have pot been able to do anything.
The Governmen; of India is responsi-
ble for sitting over this proposal and
not taking any decision. It is affecting
not only the development of the
Madras airport, it is affecting the ser-
vices of the Air India International,
because it will ghve us a big jolt in our
competition in international services,
because Madras airport is very much
in the centre and unless we develop
the Madras airport we will not be
able to cater to the traMic which goer
towards Sydney and that side. My
information is that for the entire
Plan they have provided only Rs 30
lakhs, whereas the improvement of
the Madras airpore alone will necd
at least Rs. 70 lakhs to 80 lakhs. I
do not know how to reeoncile these
two programmes—the proposal of
Air India Tnternational to switch over
bv 1862 entirely to Boeing service and
the Madrax airport not being convert.
ed and made fit for the Boeing service
even by the end of the Plan. I under-
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stand that the Air India International
.even made offers to the Government
that ‘if you have not got the money,
-we will lend you money”. 1 would
like the hon. Minister to make it clear
whether it is correct or not and whe-
ther they are taking any active de-
cisions in this matter.

Lastly, I will come to a matter of

personal interests, and that is the
extension of the services to the State
capitals and to other important towns.
“The Indian Airlines Corporation have
been good enough to have air services
to Jaipur, Udaipur and Jodhpur. They
have not done it entirely as a matter of
generosity; they have done it because
the State Government has undertaken
to pay them if they incur any loss.
But they have done it in such a clumsy
manner that if you take the air ser-
vice from Delhi to Jodhpur, it is only
twice a week. Do you think that it is
going to be of any use? 1 want to go
to Jodhpur from here today and re-
turn the very next day. If you have
only two services a week, it is useless;
almost useless. Of course, whatever
little use can be made is being made.
But if you want to give a fair trial to
the route, you must have four services
<o that one can go to Jodhpur by air
one day and would be able to return
the next dav. So, T would respect-
fully veauest the hon. Minister to
give serious consideration to thi: pro-
posal and increase the number of fre-
quencies of service from Delhi to
Jodhpur from two to four, to start
with. They can also take it up to
Ahmedabad, if they like. and experi-
maont the present potential. T am sure
that he wAll by satisfied with the traffic
that he is getting if he is good enough
to accede to this request of mine.
Then the service will become paying
in due course.

Shri Sinhasan Singh (Gorakhpur):
Mr. Chairman, while discussing this
motion I think a good point was made
by the mover. In this connection, I
may say that while going through the
Annual Report of the Indian Airlines
Corporation for the year 1988-38, I
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found the following passage:

“On 14th March, 1959, the Com-
mittee submitted its report which
was placed before Parliament on
the 23rd March, 1959. The Com-.
mittee, while paying a tribute to
the operational efficiency of the
Corporation and the professional
integrity of the management and
commending the manner in which
the Viscount operations have been
carried on, has pointed out finan-
cial, accounting and Organisa-
tiona]l short-comings and made
recommendations for their im-
provement.”

What I am not able to make out is
whether they have given a good cer-
tificate to the management or the
opposite of it. This looks very odd.
Here they say:

“It is apparent that the men
concerncd are extremcly anxious
to make the airline a successful
undertaking.”

But on page 5 they say:

“But it is also due, in our view,
to the lack of a driving sense of
purpos¢ throughout the Corpora-
tion. The most immediate task
of the LA.C. Management should
be to establish an  all-porvading
feeling that the Corporation exists
primarily as a commercial under-
taking; that its purpose is not
only to provide good and cfficient
air services but also to Hperate
these services at a profit. To es-
tablish this purpose wil! require
the adoption of improved tech-
niques of communications  within
the Corporation but there is no
rcason why such a new cost con-
sciousness and consequent higher
morale should not be introduced
quite rapidly.”

As to the morale of the services
they say that the morale of the
junior staff is very low. When the
morale of the junior management
staff is low, one can understand why
the Corporation is not able to make
any profit,
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The Corporation has been depend-
ing on Government subsidy and loans.
Even the report says that they want
to have more subsidy. The Govern-
ment of India have been advancing
loans from time to time to reimburse
the working capital. They have now
agreed to teeat the losses suffered by
the Corporation as subsides. The
Corporation, it is said, is awaiting the
manner in which the subsidy is to be
treated and the losses being written
off.

Any Corporation should be trcated
as a commercial body and should not
depend upon Government subsidy. In
this connection the hon. Minister
pointed out that for the first time the
Corporation has turned a new leaf
by making a profit of Rs. 7 lakhs.
Year after year they have been suffer-
ing losses and Government have been
subsidising them. On the other
hand, the gister Corporation, the Air-
India International has been making
vearly profits for a long time. The
members of the Board of Directors
are almost the same, excepting a few
differences here and there. Almost
the same members cit on both  the
Boards. But while one of the Cor-
porations hag been making  a profit,
the other has been <uffering a loss.

A-: the time at my disposal 1s short,
I do not wish to enter into details,
A commercial corporation cannot dco-
pend for cver on Government  sub-
sidiec.  As my hon. friend Shri
Mathur just now said. the Air-lines
Corporation should extend its services.,
On the other hand, som>» of the ser-
vices which were extended have been
curtailed. No airline business can
survive on one¢ or twn services in a
week. Therc should be daily sche-
duled flights, so that the customer
may know that he could go and come
back. For example, we had a ser-
vice to Gorakhpur. These scrvices
operated only twice a week. Un-
fortunately, the day scheduled for
flights was Monday and Friday. As
you know, Sir, there are seven fac-
tories in Gorakhpur and most of the
factories are owned by a community
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of India which is monopolising the
whole industry. But they are un-
fortunately very superstitious. They
are so superstitious that they would
not go east on Mondays or go west
on Fridays. These are the two days,
Friday to the west and Monday to the
east. And this community would not
avail of it. Nobody would wait for
three days to avail of the air service.
The result ig that the service has
begun to work at a loss. I said every
time, “Make it daily, so that this
community may avail of it on the day
which is auspicious to them.”

I am submitting a plea for the
service to be revived into a daily
service. Certain Members of Parlia-
ment wrote to the Corporation about
it, and we gave a certain alternative
suggestion. There are three services
running from Delhi to Calcutta every
day, all of them going through
Banaras, Agra and Lucknow. We
suggested that one of them may be
diverted via Gorakhpur without any
curtailment of any service to any
other place. A copy of the letter
that we wrote to the Chairman of the
Corporation, 1 sent to the hon, Minls.
ter. The hon. Minjster had  tae
courtesy to reply to it, though in a
negative form; he gaid that he ix try-
ing and so forth. But still 1 an:
awaiting cven an acknowledgement of
that letter from the Chairman of the
Corporation. Even an acknowledge-
ment has not yet come, 1 am sorry
to say. The Minister's reply must
have been sent to him. But 1 had
addressed the letter to the Chairman
of the Corporation and he should
have replied to me ag 10 what he is
doing in the matter,

I am submitting that there ix a case
so far as Gorakhpur is concerned.
Gorakhpur is going to have g fertiliser
factory. Recently the Japanese ex-
perts had come there. They found it
difficult on sceing that there was no
air gervice. They have to come there
off and on, and they cannot afford to
spend the time travelling by
rail. The Collector of the
district, and even the QGovernment,
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foupd it hard to persuade them
dnd tell them that sometime
there may be an air service. After
the monsoon the Japanese experts are
going to come there frequently, and

one impediment is the lack of air ser-
vice.

As I said, Gorakhpur has twenty-
seven factories, it is going to have a
fertiliser factory, the Japanese experts
are coming there and going back. And
Gorakhpur is on the air line between
Calcutta and Délhi. It has got a uni-
versity. it is the headquarters of a
Railway. It is also the headquarters
of the eastern districts of U.P. There-
fore, it is the most important place
in that part of the country, that is bet-
ween North Bihar and East UP. It
should have the air connection.

Then, there are two sacred places
near about Gorakhpur, Lord Buddha's
nirvan place as also his birth place.
Lord Buddha’s nirvan place is thirty-
five miles to the ecast of Gorakhpur
and his birth place about sixty miles
to the north of Gorakhpur. Pilgrims
come from Japan, China, Malaya,
Indonesia and other places. Pilgrims
from all the Buddhist countries come
there. But they are deprived of an
air service to this place. The world
today has become airminded and wants
quicker  service. The Japanese,
Chinese and Buddhists from other
countries feel the dearth of an air
service to this place. (Interruption).
Communist Chinese will not come,
they do not believe in religion. But
the people who believe in religion
will come.

I therefore hope that the Corpora-
tion will consider the position. It will
not be a loss to them, but a positive
gain if hey adopt one of the sugges-
tions that 1 submitted. My friend
pointed out about private service. I
say that the Corporation should have
a regular services as well as shuttle
services. If they cannot connect it up
with the regular service. they can
have a shuttle service so that people
can avail of it. In the railway also
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there are main lines and branch lines.
This is also a commercial body. So
there must be branch lines or shuttle
services. They can put one line and
connect it up. I would request the
Ministry and the Corporation to con-
sider it as a financial proposition and
as a commercia]l proposition that they
must link up Gorakhpur with the air
line because of the fact that they are
going to have a definite scope in the
future, because the Japanese are com-
ing and going out every now and then
and because of all the other reasons
that I have mentioned. As my hon.
friend has said, everywhcre there
should be daily service. and not twice
a week only.

Shri N. R. Muniswamy (Vellore): I
also join with my hon_friends in offer-
ing my congratulations to the manage-
ment as well as the Ministry in respect
of the air services run by these two
corporations, namely the Air India In-
ternational and the Indian Airlines
Corporation.

My hon. friends who have spoken
before me have stated that the Air
India International is making every
year uniformly some sort of profit,
and a huge profit at that. This indi-
cates that the chairman of the board
of directors, namely Shri J. R. D. Tata,
who has been managing the whole
affair is doing things on a commercial
basis. and he sees to it that the corpo-
ration makes a profit. But he happens
to be also in the IAC as one of the
directors, and 1 do not know why his
wisdom has not been properly utilised,
and why he does not co-operate with
them to see that the 1IAC also runs on
a commercial basis and makes profits.
As the other Members have already
pointed out. the ocomposition of the
board of directors is almost the same
in both the corporations. except for
some changes here and there; on the
whole, the main brain-waves are there;
nearly, 50 per cent of the membership
of the board of directors is the same
in both the corporations. and T do not
know why still the IAC does not make
a profit.
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From the reports of the IAC and the
AIl which I have read 1 find that the
commission that is paid to the agents
who sell the tickets comes to a huge
figure. In 1959-60, I ind that AIl has
paid Rs. 86.67,168 by way of commis:
sion alone per year; similarly, the
TAC has paid by way of commission
a sum of Rs. 26,46,537. I do not see
why such a huge commission should
be paid to the agents who happen lo
convass passengers for us by divert-
ing them from other airlines. I only
wish that either the number of agents
should be curtailed, or the commis-
sion should be given on a different
basis altogether. 1 know that all the
international airlines have got their
own convention, and according to the
convention, they might have their own
tariff to give to the agencies by way
of commission. All the same, I feel
that this huge pgyment of commission
to the tune of Rs. 86 lakhs per year
so far as the AYl is concerned, needs
to be looked into and it must be seen
whether there is any leakage in this
respect. By saying this, I do not
mean to express any dobut about the
audit and other things; of course, the
audit people must have taken proper
care to see that commission had not
been paid unnecessarily. A}l the same,
this amount seems to be a huge one.
As a matter of fact. even the profit
that they are making is not much, but
the commission comes to so much.

The TAC has been making no pro-
fit at all, and ycar after year, it has
been incurring losses, except. of course,
during this year, when it has made a
profit of Rs. 7 lakhs or Rs. 9 lakhs or
so, which is nothing practically, be-
cause it is a drop in the ocean as com-
pared to the huge amount that we are
snending. Further, wr are also deriv-
ing no interest on all these amounts.
And yet. it pavs Re. 26 or 27 lakhg hy
wav of commission per year. That
looks somewhat odd. This has to be
lonked intn At least. this amount
could be curtailed.  After all. we pev
*his amount onlv tn the local agenciex.
Sn. i we curtai) the percentage of
commission that & paid to them, we
can thereby add to the profit
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Having made this preliminary ob-
servation, I shall now proceed to make
two other observations which, accord-
ing to me, are very important. My
hon. friend Shri Narayanankutty
Menon has made some observations re-
garding the private airlines, and he
has stated that it is because of these
private airlines that the IAC has pot
made any profit, because these private
‘irlines are running in  competition.
But I fail to understand how the pri-
vate airlines can fly on the same route
ag the IAC does. As long as they do
not run their services on the same
routes as the IAC, I do not think that
can account for the loss sustained by
the IAC: I think the reason must be
sought for somewhere else. I do not
know how my hon. friend has correct-
ed the two thingg .
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Shri Narayanankutty Menon: They
are using the same routes.

Shri N. R. Muniswamy: If they gre
using the same routes, then here is an
ample rcason. I do not know whether
they are running their services on the
main routes or the trunk routes or In
the feeder routes or air mail routes.
Whatever be the cause, 8till, can that
lead to a loss to the tune of crores of
rupces, if the private airlines are per-
mitted {0 run on the same routes®

Another importan; aspect that 1
wish to bring to the notice of the
Housc, and which has already been
referred to by the previous speakers
is this, namely that a committee hes
been appointed to go into the ques-
tion of the fessibility of using the re-
dundant Lockherd Superconstellgtions.
This point has been raised also by my
hon. friend Shri Harish Chandra
Mathur as to why we should not use
them. By the introduction of the
Boeing service, some of these super
constellations have become redundant.
Some of them have been grounded.
Thev might possibly be sold to other
countries. The Commi‘tee has xaid
tha: there are certain trchnical diffi-
culties in the way of uvlilising these
super constellations in the domestic
service, We are unable to understand
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what those technlcal difficulties are.
If they can be used for international
services, what are the difficulties in
the way of their being used for the
internal services. So they should be
able to throw some light on this
point. The Committee’s Report has
not been placed before the House;
even if it is, it has not been discussed
in the House. I only wish that the
hon. Minister will throw some light
on this point in his reply.

Then there ig another thing. The
Minister of Transport and Communi-
cations had suggesteq to Government
that the Ministry should have their
own factory for the manufacture of
aircraft for the feeder services. Sub-
ject to correction, this has not been
agreed to by Government. It was
said that since Avro-748 is to be manu-
factured ay Kanpur not only for de-
fence purposes but also for civil pur-
poses, this suggestion need not Dbe
accepted. As a result of this, the
scheme has not been proceeded with.
1 fail to sce why when there is so much
loca] demand, the civil aviation re-
quirements should be curbed. I think
this is a wrong policy. The Ministry
shouR? Insist on having its own fae-
tory for manufacturing aircraft to run
the feeder services, or shuttle services
as my hon. friend said. We are now
having so many services. If we have
shuttle services between distances of
100 and 200 miles, one can go to and
fro and come back the same day. This
will help remove the congestion in
trafic in other aspects also.

Therefore, the Ministry should
throw some light on this, as to why
its suggestion was not accepted. I
only wish the Ministry had pursued its
earlier suggestion for the installation
of a factory for manufacturing small
aircraft for its services.

When passengers travel. they insure
their lives. 1 do not know why this
business should be given to third par-
ties. Why should not Government co-
ordinate it with LIC and evolve a for-
mula by which the money is collected
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along with the fare? It may be Rs. §
or Rs. 10, as the case may be. No-
body would feel the pinch of it be-
cause the premium is included in the
fare itself. If any accident takes palce
—I wish no accident takes place—
Their nominees will stand to gain.
So instead of a private company get-
ting the business, LIC can be asked to
co-ordinate and see that this business
is taken up by them. If no accidents
take place, it will only add to the in-
come of IAC and A-II, because all the
passengers will be paying the pre-
mium which is already included in
the fare.

I request the hon. Minister to reply
to the points raised regarding the
manufacture of aircrafy for feeder
services and also regarding the diffi-
culties pointed out by the Committ:e
in the way of the utilisation of the
super constellations for internal ser-
vices.

Some Hon. Members rose-—

Mr. Chairman: There is no time. I
have to call the hon. Minister at 5:30
P.M.

Shri P. C. Borooah (Sibsagar): I
come from an area which is vitally
connected with air transport.

Shri Morarka (Jhunjhunu): Let us
have five minutes each.

Mr. Chairman: Is the House willing
to sit 15 minutes longer?

Some Hon. Members: Yes.

Shri Joachim Alva (Kanara): Yes,
so that I can also get a chance.

Mr. Chairman: Each of the hon.
Members will take five minutes.

Shri Nagi Reddy (Anantapur): 1
may also have five minutes

Shri P. C. Borooah: Mr. Chairmman,
I thank you very much at the outse!
for giving me this opportunity. I do
not want to waste my time and
straight away want to go to the points.
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1 first praise the Ministry for intro-
ducing the Fokker Friendship aero-
planes in the Assam lines from the
1st of May. I also associate myself
with those hon. Members who have
congratulated the Ministry for their
many achievements in the IAC and
the All

My second point is that. Assam is
suffering very much from transport
difficulties. We know that since parti-
tion our direcy transport has been dis-
rupted and North-East India has been
cut off from the rest of India except
a stretch of 40 miles of land over
which the Assam Rail link passes. It
has not able to cope with the increas-
ing trafic. A number of private air-
lines are working there and carrying
on tea and other things. Why is it not
possible for this 1. A.C. to extend their
activities and also take over all air-
‘transport of Assam and make good
profit? 1 request the Ministry to see
to this and also sce that the IAC can
bring the teas and other things from
Assam to Calcutta. I think that there
should be a little bit of subsidising
in air freight or air fare to Assam and
1 hope the Ministry will consider
that.

T do not want to say anythting about
the amalgamation of the IAC and
the AJlI. Enough has been said by
Shri Mathur and others in this regard
and I fully support that thing. That
should be gone into.

As regards private operators I do
not know why there are so many pri-
vate operators operating in the Assam,
Naga Hills and NEFA aress. They
are operating not only for supply but
for air-lifts also. We have got re-
ports that while local people are not
allowed to get there, foreign journa-
lists could go and contact the Naga
hostiles and meet our crew whom we
have not been able to rescue in spite
of our all efforts for the 7 or 8 months.
I say that the lisensing of private
operators should be stopped and all
their jobs should be taken over by
the IAC.
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About tourism some concession
should be given to and from Assam.
The Assam State is actually neglected
and no foreigner or tourist finds it
convenient to come there. The tourist
arrangement is not good there. But
there are many good spots. There are
so many places like Kajiranga, Haftong
and Shillong. Some facilities should
be given for tourism in Assam lines,
and get tourist traffic increased.

As regards services Nos. 211 and
212, these are very important services
so far as that State is concerned. They
carry all mails to and from Assam and
serve many stations. That service
starts from Calcutta and goes via
Gauhati, Tezpur, Jorhat, Lilabari and
Mohanbari and thence to Along. We
want that this service should be im-
proved. If it is possible, instead of
Dakotas, the Fokker Friendship air-
craft should be introduced, as soon as
possible.

Another thing is that there is much
irregularity in this service in the sense
that there is cancellation of (freight
at the last moment and without notice.
Of course. it is said, it is duc to wea-
ther but creates lot of difficulties. A
passenger coming all the way from
Calcutta and Gauhati, at Jorhat he
hears that the service to Lilabari has
been cancelled. This happens very
often. In my own case also it hap-
pened once. | was stranded. These
cause difficulties to passengers: why
should these be a cancellation at all on
flimsy grounds?

Then about Shillong.  Shillong s
the capital of Assam. All the other
State capitals are connected by Alr.
Shillong alone is not connected. [ want
the Minister to consider the question
of connecting Shillong by air as early
as possible.

In the Calcutta station. I find people
experiencing dificulty in purchasing
the tickets. Unless one waits for
three or four hours, it is generally not
possible to have a ticket. Better
arrangements should be made for
people to buy tickets conveniently.
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1 have no time to discuss other
things; although 1 had some other mat-
ters and I shall take another opportu-
nity to bring them up here. But there
18 one small thing about serving
meals. 1 do not know why the full
meal service on the Assam section was
suspended. It is said that heavy
snacks are served. What is this heavy
snack? From the Assam section. the
1.A.C. are getting s0 much money. We
want that instead of light meal or
heavy snacks, full meal service should
be introduced. The passengers there
have to travel for two to four hours.
Requesting the Ministry to consider it
and Thanking you, I end.

Shri Damani (Jalore): Sir, the re-
ports of the Air India International
and the Indian Airlines Corporation for
the years 1958-59 and 1959-60 are be-
fore the House. It is apparent from
the reports that the number of pass-
ongers travelling during 1959-60  has
increased considerably.  If we com-
pare the figures with those of 1955-56.
it shows that the public is becoming
more and more air-minded and at this
moement the gervices to important cen-
tres are so crowded that it is difficult
to find seats In scheduled routes.
Therefore, the Corporation and the
-Government should consider the pur-
chase of more Viscounts:; if new ones
arc pot available, gecondhand ones
should be bought to replace the
Dakotas which we are holding in a
large number so fRat the public can
¢1 the benefit

The accounts of the All are audited
by two chartered accountants  while
these of the IAC are checked by inter-
na! auditors. The Act stipulates that
they should be audited by the Audi-
tor-General and I do not know whe-
ther it has been done till now. The
balance sheet of 1AC shows that it is
ch(-ck(d by the internal auditor. What
is the reason for taking a long time
in getting the accounts audited by the
Auditor-General?

1f we compare of the working of the
All with that of the IAC we feel that
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the former has done much better. The
AIl has to compete in the world with
other airlines while the IAC has a
whole monopoly in the country. In
1957-58, the AIl made a profit of Rs. 71
lakhs, in 1958-59, Rs. 15 lakhs and in
1959-60, Rs. 18 lakhs while the IAC
lost Rs. 103 lakhs in 1957-58 and Rs. 91
lakhs in 1958-59 and has made a
profit of Rs. 7 lakhs in 1959-60. The
amount invested by the IAC is about
Rs. 15 crores and the return or profit
works out to less than half a per cent
on the total investment. This is the
working result after getting so much
pas-enger traffic. So, I think that the
working is very unsatisfactory and
there is room for improvement.

Sometime back the Government ap-
pointed a committee called the Wheat-
croft Committee and that committee
made certain observations. They ob-
served that while they appreciated the
good quality of the gervices, they felt
a weakness in planning and control of
expenditure; there was a lack of cost
consclousness throughout the organisa-
tion and there was inadequate bud-
getary planning and ineffective con-
trol of the budget, etc.

This is also my persona! experience.
In certain 1mportant centres, if any-
body wants to book a seat, even four
or five day~ earlier, he is told that the
seats have already been reserved and
that his name is put on the waiting
list. 1f a person comes on the date
of travc! at aerodrome on the sche-
duled day. he gets a ticket and when
he enters the plane he will find four
or five seats vacant. There is some-
thing wrong in the booking system.
If the system continues like this, na-
turally the Ccrporation is going to
los: annually. When a plane has
got 49 seats and if it flies with just
36 passengers, with four or five seats
vacant, naturally i1 leads to a direct
loss of revenue.

17:42 hrs.

{Mr. Speaxer in the Chair)
1 think that the booking system s
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defective and there are some loopholes
which have to be plugged and the
defects removed so that the revenue
can be increased and along with that,
more passengers could be accommo-
dated.

I would laso like 10 suggest that
services from important centres like
Bombay, Delhi, Calcutta and Madras
and the number of services on routes
like Bombay-Delhi, Bombay-Calcutta,
ete., be increased so that the public
can get the required number of scats
on these routes. It js very important,
and it is also very paying. Therefore,
greater atiention should be given  to
link these big cities with as  many
flights as possible.

Shri Morarka: 1 cnly want to put
a fcew questions to the Minister. My
first question is this. From a perusal
of the 7th report of the All 1 find
that cvery ycar, we are writing off
as  obsolscent  spare-parts  worth
about Rs. 22 lakhs to Rs, 27 lukhs, In
the year ending March, 1959, they
wrote off as obsolescent spare-parts
worth about Rs. 22:35 lakhs, In  the
year eading 31st March, 1960, they
wrotc «fT another Rs. 27:25 jakhs worth
of sparc-parts and stores as being
obwolescent. Why do they  betome
obsoluscent to such a great extent?

My srcond question is this, Is it a
fact thut .as compared to the previous
year:, during the year 1860-61, the
expenditure on salaries and wages
alone increased by Rs. 80 lakhs in the
IAC and as a result of this incrcase
the Government is comtemplating an
increase in the air fares? If so, would
it be possible for the hon.  Minister
to indicate to what extent the air
fares arc likely to be increased?

My third question ig this. Is il a
fact that the All is contemplating and
have decided tc sell the Constellations
and Super-constellations and, if so, is
it also a fact that the international
market price of Constellations and
Super-constellationg being very low,
they are contemplating to  sell these
aircraft at a much lower price than

476 (Af) LSD.—®
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the written down value? In that case,
why do the Government not consider
about the transfer of these Constella-
tions and Super-constellations to the
IAC for our internal services where
the traffic ijs so heavy and is increasing
every day and for which we do not
get more Viscounts or other suitable
planes?

Finally, I want to draw the atten-
tion of the hon. Minister to the fact
that to JAC, Rs. 8 crores are given by
way of loan by the Government at
4) per cent. But the Government has
decided not to charge any interest till
October. 1966. If that is so, why not
merge it with the capital? Why are
you treating it as a loan when you
are not going to charge any interest
till 1966? 1 think from the point of
view of accountancy, and company
finance it would be much better if you
increase the cquity capital of  this
corporation, amalgamating this Gov-
crnment loan, because otherwise, the
picture 1s not quite correct. The pro-
fit  which was shown this year
of about Rs. 7 lakhs is not the correct
profit, because if you make provision
for the interest, which alone will come
to Rs. 35 lakhs, it will turn- into a
loss. I would like to know whether
the Minister has sany objection as to
why they do not want to convert this
loan into equity capital,

Shri Juachim Alva: | regret | was
noi here when the debate started. Due
1o unforescen f.'ircumslnm'cs. l came
late and mine has been the loss  that
1 have not heard the valued specches
of my colleasues, Air India Interna-
tional and Indian A:rlines ate two
sister companics, cach growing in
strength, in admiration and beauty—
to use the phrase—and it is no use
comparing onc with the other. The
Indian Airlines wons raised from a
kind of mes: in the sense that half a
dozen private capitalists who did what
they liked with each other; there was
cut-throat competition amongst them
and all kinds of compensations were
asked for when the Bill came before
this House to take over the Airlines.
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The Indian Airlines has  passed
through very hard days. Today we are
fortunate that it is managed by one
of the ablest and noblest officers  of
the IAF lent to the Indian Airlines. I
shall not mention his name. On.the
last occasion, you said that no names
shall be mentioned. But I shall not
fai] to pay my tribule to the General
Manager of the Indian Airlines, who
is onc of the most trusted, cfficient,
silent and very unassuming officers
we have ever had in any dopartment
of the Government of India. He has
been abroad on both sides of the cur-
tain and visited aircrafy manufactur-
ing centres, He has pulled the Indian
Airlines out of the rut and brought
some kind of stabilitly to it. today.
His services have been lost to the Air
Force in the sense that he should have
been the Chicf of the Air Force. He
has made a sacrifice and hce is here.
We shall not ignore the work he has
done in the Indian Airlines.

Shri Thirumala Rao (Kakinada):
Can the hon. Member praise an indi-
vidual officer like this? (Interruptiom)

Shri Joachim Alva: Please do not
interrupt. - I have only 5 minutes. [
do not likg the arrangement by which
an ICS officer who is the Secretary of
one Ministry and who hops from one
Ministry to another is made the Chair-
man of this corporation, If the IAF
has been asked to lend one of its best
officers to manage the Indian Airlines,
it is better that hc does a good job
under the direction of the Minister.
We have got full confidence in the
Minister. He knows what to do; he
has got a Deputy Minister who is
capable. The General Manager should
not be impeded in the carrying out of
his job by being given a Chairman
who goes from one post to another
and we should not have the luxury of
a Chairman of the company, coming
in the way of the administration of
the Indian Airlines. These are very
important point.. I do not know whe-
ther anybody was able to raise them.

1 wa‘'ched the career of this gentle-
man. I suy it impartially: I say it only
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in the interests of my motherland.
This Air Force officer has had unrival-
led experience in the Air Force and
having come and pulled the Indian
Airlines out of the rut, it is time we
put confidence in him and not put a
Chairman who goes from one post to
another,
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Shri Narayanankutty Menon: Why
it it thu! he is more abroad than in
India?

Shri Joachim Alva: 1 come to the
Air-India International. We must pay
them a tribute. We are proud of our
offices abroad. We are proud of the
Air-India International offices every-
where, Those Members of this House
who have had the fortune to go abroad
and who have scen these offices must
be proud of our flag which is flying
on our Air-India offices. Those flags
in those offices render more service,
I may say in all humility, than some
of our missions abroad. The boys in
the Air-India offices are doing a very
good job and this Parliament must
cvery time, every ycar, pay them a
humble tribute,

These two corporations must go
hand in hand, side by side. One is the
weaker sister and one is the more
powerful sister. We must help them
to march ahead together us comple-
mentary to on¢ another and not in
any way destructive of each other's
mterests,

I would. Sir. ask the Minister to see
that cur plane; are equipped with
storm radar signals. These are very
essential for the safety of passengers.
You may say today the storm radar
signals are not necessary in India in
the weather that is prevalent here.
But I fecl that a little more money
will have to be spent and the safety
of passengers has to be guarastesd by
providing storm radar signals,

I am not for integration of the two
airlines, though I have great respect
for the opinion of Shri Mathur who
has been taking a very lively interest
in aviation, If you integrate these
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two airlines right away immediately,
it will result in disadvantage to both.
Air-India International is in top class
world eficiency. Indian Airlines will
take some time; perhaps five years
hence we may be able to integrate. It
is no use doing it now. We may think
of another thing now. Now we may
promote the air hostesses, the pilots
and other officers or employees of the
Indian Airlines ar.d put them up above
in the Air-India Intcrnational. That
could be started rightaway, but integ-
ration rightaway will be like mixing
streng milk with diluted milk, and it
will not be for the health of the
natlon as well as the gpirit of the ajir-
lines.

It is also time that the air fares are
veduced. There is cut-throat compe-
tition already in the Atlantic. The
BOAC is trying to cut down their air
charges. It has done it. Some airlines
are going out of the International Civil
Aviation Organisation to cut down
their air charges. It is time we did it.
India cannot afford very high rates.
Even the Members of Parliament
whose calls are very urgent are not
able to afford air trave!, and it is time
that air fares arec reduced. Shri
Morarka hag raised one point that
the salaries have gone up and they
are going to cope with that increase
by increasing the air charges. If that
is 50, it is time that the salaries were
less and there is no increase in alr
fares.

We must do something with regard
to the manufacture of planes. It is
time we allowed our producers to
carry their names on the designs that
they produce. Suppose a youngster
produces a plane, it is time that we
give his name to the design produced
by him. It is done in Russia, wherein
science has forged ahead. Thers 1
found that the names of the producers,
the names of the designers are given
to the machines they have designed.
There is the TUPULOV. There are
Nlyushin and also ANTONOV. They
are the people who have designed or
Invented those machines. It is time
that we give our young men credit fer
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inventing or making any designs so
that their names could be put on the
planes or machines they produce. We
musi do something.

The Indian Airlines or the Air-Indis
Infernational cannot{ shake off their
responsibility by saying that i is not
their business. They must train pilots.
They must have a separate wing, and
they must pool their resources ana
produce helicopters and gliders, so that
we may build up a fine body of young
men who can man them. As in sports,
if you catch them young and put them
on the airlines we may not be wanting
in a time of emergency when there
will be no planes and no  pilots and
when, if there is a war, we may not
have the people for manning  the
planes, even if we  have them in
planty.

Shri  Mohiuddin: Mr  Spcaker,
Sir, I am obliged to Shri Sharma
and Shri Gupta for raising the
discussion  on the Indian Airlines
Corporation and the Air-India Inter-
national in this House this evening.
Shri Sharma raid that the air trans-
port industry should remain cons-
tantlv under review, and that we are
not discussing the problems of air
transport industry as often as we
should. T hope Shri Sharma was
not inclined to blame us for not giv-
tng 2 chance to the House for discus-
sion, We always welcome the dis-
cussion, and the suggestions and the
criticisms made by hon. Members
arce always welcome.

Sir, some important points have
been raised regarding the collabora-
tion between Air-India International
and the Indian Airlines Corporation,
and in this connection rome hon.
Members have suggested that these
two Corporations should bc amalgam-
ated. Shri Mathur has already
informed the House that the boards
of both the Corporations have got a
common membership of a very large
number of members. 1 think seven
or eight members of the board are
common members. The Chairman of
both the Corperations, and the Geme-
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ral Managers of both the Corpo-
rations are members of the other
board. There are other common
members from Finance and Air Force.
So, praclically for all purposes it is
a common board and they are in a
position to bring about collaboration
and co-ordination in many respects.
There is always exchange of ideas
and, as my hon, friend, has stated,
scientific dala.

As far as the amalgamation of the
two Corporations is concerned, I am
really surprised at the statement
made by Shri Mathur. He said that
the Chairman of the Air India Inter-
national refused to continue as Chair-
man if the two Corporations were
amalgamated I think  that is  not
correct,

Shri Harish Chandra Mathur: It
was rceported in newspapers all over
India.

Shri Mohiuddin: I repudiate that
statement, if it ever appeared in the
newspapers.  As a matter of fact, the
question whether the two  Corpora-
tions should be amalgamated or not
has been under consideration  from
time to time. As my hon. friend has
stated, amalgamation would not be
opportune at this moment.

Shri Harish Chandra Mathur: Who
has stated?

Shri Mohiuddin: My hon. friend,
Shri Alva. I hope he is my friend.
Shri Alva stated that this is not an
opportune moment for the amalga-
mation of the two Corporations. 1
think to a large extent 1 agree with
him. We do realise that there are
advantages as well as disadvantages
in amalgamation. At the present
movement, there is balance of dis-
advantage, I hope, in due course of
time, we will be able to amalgamate
both the corporations so that these
two work togethere more efficiently.

Shri Harish Chandra Mathur; What
sre the advantages and disadvant-

ages?
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Shri Mohiuddin: Shri Alva has men-
tioned some of the disadvantages.
Now one Corporation is running at
a loss and the other Corporation is
making a profit. So, that is not a very
healthy amalgamation. Of course,
the profit of Rs. 7 lakhs of IAC is
not a real profit because it does not
include the intcrest which should be
paid to the Government, while the
profit made by the Air India Inter-
national, though they do not pay
interest on the capital advanced to
them by Government, includes pay-
ment of full amoun!' of interest on
the loan borrowed from the World
Bank and the commercial  banks in
USA. Th'v also pay the instalments
and they make profits  after  these

payment. have been  made. It will
not therefore be a  very healthy
amalgamation if the two  Corpora-
tions arce amalgamated now,

Then Shri Gupta wanted to know
the rcason why the Air India Inter-
national, thovgh it shows a load
factor of 59 per cent, makes a profit
while the IAC, though it shows a
load factor of 74 per cent, is running
at a los:.  Of course, i+ is true that
the IAC has a load factor of 74
per cent and this year it will perhaps
be cven more, One of the reasons is
that the TAC has got to pay duty on
petrol, while according to the Sea
Customs Rules, if a commodity is
ecxported from India the duty is  not
paid. The fuel carricd on board the
Air India International as soon as it
flies out five miles from the Port of
Bombay is free of duty and that
makes a very big diffcrence.

18 hrs,

Mr. Speaker: What is the total
duty that is being paid by the Indian
Airlincs Corporation per year?

Shri Mohiuddin: The duty paid by
the IAC on fuel is abeut Rs. 1 crore
and the sales tax levied by State
Governments comes to about Rs. 30
lakhs. That is one of the reasons.
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Of course, my hon. friend Shri
Mathur knows, that as soon as the
Viscounts were introduced they had
a public appeal. They are air-condi-
tioned; they are pressurised and the
public prefer to travel in the Vis-
counts instcad of in the trains and
traffic has increased during the last
three ycars and it is mainly due to
Viscounts that we introduced in 1958
that revenues  have considerably
increased and the IAC hag been able
to show a slight surplus of about
Rs. 7 to £ lakhs in 1959-60. If we are
able to get better cquipment for TAC
in rcplacement of Dakotas, I am sure
that traffic in those sectors  where
bettc o cnuipment is introduced  will
rise very rapidly and IAC will turn
the corner,

My hon. friend also referred to the
luck of cequipment.

Shri Harish Chandra Mathur: May
I seck a clarification? If this duty of
Rs 1 crore and the sales tax of Rs.
30 lakhs iz taken into consideration
we will find tha. the TAC is making
a much better profit than the Air
India International. That is what
the hon, Deputy Minister argues.  If
it is so....

Shri Mohiuddin: 1 said it is one
of the factors.

Shri Harish Chandra Mathur; That
will show that it is making a large
profit and the argument that it is a
weaker section and cannot he amal-
gamated does not hold good.

Shri Mohiuddin: I do not agree: Air
India International also pays duties
wherever they have got to pay duties
or sales tax or other taxes not only
in India but also in other countries
where they go and where they pick
up fuel. They also pay taxes. That
is not a very strong argument. I
only mentioned that as one of the
points,

Shri Morarka: Some subsidy is
given on this duty.
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Shri Mohiuddin: We do not give
any subsidy on fuel. We give subsidy
on the losses, That is shown in the
baiance-sheet not as a rebate om
duty,

It was mentioned that the Indian
Air lines Corporation are still rume
ning the Dakotas. They are; they
have to. There is no way out of it
My hon. friend said that the Minister
would say that Dakotas are very
good planes. T still say that they are
very good and very sturdy planes.
They arc¢ quite safe, But they have
not got that public appcal, because
they are not air-conditioned, they are
not pressurised, and they are not
so fasy as the turbo-prop aircraft are.

But there are difficulties in  the
way of replacing Dakotas. Only five
Fokkers have been purchased, with
great difficulty. They are now arriv.
ing and we are putting them mostly
on the Assam roeute, and I hope the
hon, Mcember, Shri P. C.  DBorooah
will be satisfled .

Mr. Speaker: So long as it is a
monopoly, they have to travel in
Dakotas. Why does the hon. Minister
worry?

Shri Mohiuddin: What | mentioned
was that if there was better equip-
ment, air-conditioning and pressuri-
satinn, more public wil] travel by
these aircraft, just as it has happened
in the care of the Viscounts. It s
our experience that better aircraft
attract more  trfic. That has beea
seen all over the. world.

I have already dealt with Shri
Ram Krishan Gupta's point as to why,
when the load factor is 89 for Air
India and 74 for 1.AC., there is
difference in the working results

Shri Damani referred to the recom-
mendations made by the Wheatcroft
Committee and suggested that all
the recommendations should be
e .} out, 1 assure the House that
as far as we are concerned, we Are
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pressing the Indian Airlines Corpo-
ration to carry out those recommen-
dations which have been accepted.
One of the important recommenda-
tions was regarding the standard cost.
‘We are stili going ahead with it and
the Indian Airlines Corporation is
also working at it and we hope that
the recemmendations of the Wheat-
croft Committce about cost structure
wiil be fully given effect to in the
near future.

Recruitment was criticised. I assure
1"+ hon. Member that recruitment in
4 .C. is made according to
ruies approved by the Government.
1'may admit that some mistakes
may have been made, there may be
scrue complaints. But I assure the
House that there is no  discontent
amongst the lower staff, as has been
mentioned here.

Shri Simhasan Singh: It is said
“Yiere is n2 morale.

Shri Mohiuddin: The morale of
the staff is going up. They are now
thinking more in terms of making
the Corporation a commercial success.
The last year’s surplus of Rs. 6 or 7
lakhs has provided them  with an
urge, has inspired them for better
work, and I hope that this spirit will
contnue and that the workers and
.other inembers of the Corporation will
work more hard.

Shri Sinhasan Singh: What about
the shuitle service?

Shri Mohiuddin: As regards Gorakh-
pur, I had already replied to my
hon. friend Shri Sinhasan Singh. He
comy/Jained that the Chairman of the
Corporation did not reply to him, I
assure him that it was on the report
from the Chairman of the Corpora-
tion thay I replied to him. I could
not have replied to him about Gorakh-
pur service without asking for their
views in the matter. I think the
complaint was- rather uncalled for
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when he said that the Chairman of
the Corporation had not had even the
ceurtesy to reply to him. I may
assure my friend that the Chairman
fmd the General Manager are very
courteous; they always .
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Sirt Sinhasan Singh: My only com-
piaint is that { wrote directlv to him
but he did not ewven acknowledge
receipt of the letter

Shri Arcbiuddin: A copy of my
friend’s letter to the Chairman was
given to me also at the same time,
and I had immediately sent to the
Chairman of the Corpnration my
friend’s letter addressed to me.
Since v~ are collnacues here, we had
to take co il zclion oft sthes ' hon.
friend’s letters. I am not aware of
what has  actually happened, but
that is my reading of the situalion.

As regards the Madras airport, my
hon. friend Shri  Harish Chandra
Mathur has again protested that we
are very lax in not looking forward
to the nscessary requirements of
the important airports. I am not
aware whether they wanted to bhegin
the Boeing service to Sydney from
June, 1961, They have not got the
plancs for it. They hav~ got only
four Bocings at the presect moment.

Shri TMarish Chandra Mathur: My
hon. friend is just compeliing me to
say that I speak from the notes given
by the Ali, but I “~ve other sources
of infcrmatiion also.

Shri Plohiuddin: My  .nformation
is that with the number of acroplanes

.that they hawve got, they will not be

able to oparate scrvice on  the
Sy:ney line till 1963. o

Cf course, the airport wi'l require
considerable amount of money. The
question is actively under c.onsidera-
tion, and I am s<ure that the neces-
sary sanctions have either heen is-
sued or will be issued very soon.
But I am sure that my hon. friend
Shri Harish Chandra Mathur also
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did not have this from the notes
given by the AIl that they will
-advance to Government the money
needed for the construction of the
renway in Madras, After all, that
is also Government money. We
advance them the money even for
their ordinary supplics and so on.
1 am really surprised ' they can
advance the money to Government
for the construction of the runway
at Madras.

As far as the Jodhpur services are
con ‘med, it is on the basis of the
agreement with the Rajasthan Govern-
ment that the services were introduc-
ed. and if the Rajasthan Government,
according to that agreement with the
1AC, want more freguency, it will be
for the Rajasthan Gove-m'mt to
negotiate and settle the matter.

T. amoun‘ pu.d lo the commissinn
aren’'s has been eriticised. So far as
tne Al is concerned, Uicy have to pay
to their ‘'"~nts i~ the f-=aign coun-
iries. In Furvpe and Amenica and
everywhere, a travel'er simply phones
un the agent to reser: a .cat for him
on nch .nd such a flight. He usually
does ~ot go to the offices of the air-
lines. That is the common practice.
If we do not have ou: booking agents,
“hie business wil' he o ~o.mnle‘r failure.
I assure you Sir, that whatever com-
m:ss-on 18 beng paid o, paid only for
the aitract.cn of mor - ungd rn. re busi-
ne3s.  As far as the percentage of the
colr~ ss.on that i »-id is concerned,
I think il is not very hugh.

. ri Na~* P~ddy: What is the per-
cer. -7

8hri Mohiaddia: The operation
reveare is ahent Rs. 13 crores to Rs.
14 rrores. It mav be workeqd out.

8hr' Iarish Chanira Mathur: The
agei..s a~e ‘Nere all ov-r. So, it can-
not ' > workied out It has got to be
given.

Shri Mohinddin: Shri Mcarka has
asked & few questions regarding the
Superconsiellations and the obsoles-
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cence amount provided for in the
balance-sheet of the AIl. Obsoles-
cence is provided for because the
Superconstellation is going down in
price.  The piston-engine price all
over the world has gone c¢own. [t vas
the forethought of the AII board that
even during the last three years, they
have begun to provide for increased
depreciation for the Superconstella-
tions. 1 do nof remember exactly
what the figures previously were. But
1 remember very well that in the last
three rears their depreciation amount
was increased deliberately, because
they knew that the piston engine
prices al! over the world would go
down. Similarly, they have got the
spares. The spares have got to be
written down as rapidly as vossible.
Fven then, I am sure that Air India
will have to bear a certain amount of
loss on account of the spares.

8hri Morarka: Writing down i~ one
thing and declaring obsolcte is quite
another.

Shri Mohiuddin: It is a provision
in th. balance ~“aet for their obso.cs-
cence in due course. In three or four
years !'me, they will be obsolete and
they will not be of any use ecither foe
airc=-** or for snle.

Shri Morarka: Even though the
RPATCS e ney:,

Shri Mohiuddin: New spares  are
purchased only for the immediate
nreds of the aircraft.

Now, *‘he wuper constellations will
be~nm~ <urplus in due course, in about
two years' timc.

Shri N. R. Mnswamy: Why two
years?
Shri Mohluddin: It is hoped to be

s0 in 1082  The fourth Boeing has
arrived this time in April.

Shr' N. R. Munl:wamy: There are
alrei.y three or four,

Shri Mohiuddin: The four!;, Boeing
arrived in April. These four Boeings
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will be mainly used on the Europe
and New York sefvice and on the
Tokyo service, and I hope for once
at leasy in a week in the Nairobi ser-
vice from May or June 18681. The
super constellations will continue to
be used . .

Shri Harish Chandra Mathur: All
the constellations?

Shri  Mohiuddin: Whatever are
required. The super constellations
will be continued to be used on the
Sydney line, the Singapore line and
the Middle East line, and also on the
Czechoslovakia service. Some super
constellations will, continue in service
for some time to come.

Th- Minister of Transport and Com-
munications (Dr. P.  Subbarayan):
Also on the Moscow service.

Shri Mohiuiddin: Yes, also to Mos-
cow. I forgot about that

Even now, in 1961, I hink one or wo
will be surp'ug to AIl’'s requirements.
A committce was appointed to  exa-
mine the possihilities, the comparative
cost of super constellation service in
India. 1y was a technical committee, a
departmen'al committee. Reports of
departm~ntal committees are not genc-
rally placed on the Table of the Housc.
The committee has recommended that
the cost will be much more than what
was anticipated for its running in the
trunk routes .in India. The Viscounts
now give about Rs. 50—80 lakhs
(approximate figures) of profit after
meeting every expense. This profit on
“the Viscounts on the trunk routes will
be converted into a loss of about Rs.
4050 lakhs. That is the estimate
made. If IAC cannot make better use
of them, of course Government will
have to decide what yse can be made
of the super constellations.

Shel N. R. Muniswamy: They will
have more capacity.

Shri Mohiuddin: Yes, that capacity
has been taken into account in calcu-
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lating the loss. 60—65 per cent capa-
city is presumed to be used by the
super constellations in the trunk ser-
vices. That has been taken into
account.
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So far as the air fares are concerned,
the cost of fuel has gone up. The cost
of cvery item used by IAC has gone
up in the last three years. Fuel, I am
told, has gone up by Rs. 7 lakhs in
1961. The wages have gone up. Simi-
larly, other costs have gone up. On
account of these increased costs, either
Government shoudd bear the losses
that wou'd result by running these
services or if the losses are to  be
covered in some way, one of the means
Glcover ng these losses  is to increase
the fare.

Stri Sinhasan Singh: Have more
services.

Shri Mohiuddin: [ mav assure my
hon. friend here that the Viscounts are
runnirvge for 2500 hours and this is re
garded as the maximum.

Shri Sinhasan Singh: | refer to
other small feeder services like  the
railways.

Shri Mohiuddin: Fceeder services
are verv difficult.  The Herons were
purchased for feeder services. But
they proved a complete failure. My
friend from the other side said that
we defended its purchase. 1 remember
Shri Pate] said in this House or in the
other that it was a mistake. We have
repeated it on more than one ocea-
sion. 1 do not know what is the use
of raising that question again. It was
a complete failure.

Shri Narayanankutty Menon: If
that was a mistake resulting in finan-
cial loss. who is responsible for that?
That is what I wanted to know.

Shri Mohiuddin: It is the joint res-
ponsibility of all those who were con-
cerned, who were consulted in the
matter and who took the decision, in-
cluding Government. The IAC could
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not purchase the aircraft without the
sancfion from Government because
according to the Act not more than
Rs. 15 lakhs of investment can he
made without the sanction of Govern-
ment. It is, therefore, the joint res-
ponsibility of all concerned and I say
that it was a mistake.

Shri Morarka: What about the fare?

Shri Mohiuddin: We are consider-
ing whether the fares should be in-
creased on account of the fact that
costs have gone up: the wages have
gone up: the cost of fuel has gone up
and all other items have gone up.
But the Government has not yet taken
a financial decision in the matter. Of
course, T am not in a position to sav
anvthing nmore.

Shri Morarka: The wages have in-
creased by Rs 80 lakhs

Shri Mohiuddin: 1 think that is
approximatcly  the correct figure.
Wages and salaries and some  other
items like provident fund and other
items that fall under the general head-
ing of wages and salaries have gone
up by about Rs. 80 lakhs per annum.

I think I have dealt with almost all
the important points.

Shri Narayanankutty Menon: With
your permission, Sir .

Mr. Speaker: Lc¢! him finish. The
hon. Membeer may put a question later
on.
Shri Mohiuddin: 1 may mention
one point. Shri Damani raised a point
about the auditing of accounts. The
Auditor-General audits the accounts.
Of course--1 do not remember exactly
—only last session T placed the Audit
Report on both the Corporations on the
Table of the House. I think it was not
for 1960 but for a previous year.
The Auditor-General does audit the
accounts. I think it is a very healthy
practice that a Chartered Accountant
should check the accounts.

Mareover, there is another factor.
Because the AIl have borrowed money
from foreign banks thev also require
that the accounts should be checked
by a Chartered Accountsnt. That is
also one of the reasons.
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Shri Damani: 1 appreciate that.
In the Indian Air lines the balance
sheet has not been audited by the
Chartered Accounant but in the AIll
it was audited by the Chartered
Accountant. Why was not the Indian
Airlines so audited?

Shri Mohtuddin: That is a fact. The
All is audited by a Chartered Account.
ant while the accounts of the A.IC.
are not audiled by a Chartered
Accountant. They are audited by the
Auditor-General.  After that, we place
the report on the Table of the House.

Sir, 1 think 1 have covered almost
all the points,

Shri Narayanankutty Mennn: There
is just one point.
Mr. Speaker:  Let him finich,

Shri Mohiuddin: Sir, T have finish-
ed.

Dr P. Subbarayan: Sir, ] want to
say a few words.  Shri Alva is nog
her¢ unfortunatelv. He referred to the
chairman and the gencral manager.
As the Deputy-Speaker said and  as
you your:self Sir, have said, we should
nnot refer to particular officers. No
doub* the name was not given bhut
evervone in the strectg knows who is
the genceral manager of the TAC and
who is the chairman of the IAC. 1
think i< is my duty to tel] the House
that as far as the general manager s
concernrd, 1 am glad that Shri Alva
complimented him. No doubt he has
done very well. We have nothing to
do with what happened in the Air
Force: we have nothing to do with the
Air Force; they lent this afficer kindly
to ur and we are gratefu]l to the Air
Force for having lent this particular
officer. The chairman has done very
well indred and we have continued
him because inspite of his having gone
to another department, he is still cap-
able of doing this work and, in my
opinion. ix doing it quite satisfactorily.
He knowr the working of the TAC and
it is good that my hon. colleague, the
Minister of Food ,and Agricuture
agreed that he should continue s
Chairman of the TAC. Of coursce things |
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will change in course of time when we
find we have got somebody who can
take care of it so that the additional
responsibility of this officer is not too
much for him, ¢

Again, I would like to say that as
tar as the imternational airlines are
concerned. we have got planes which
are comparable to planes run by the
other services. In fact we are run-
ning the samc plares as most of the
international airlines are running. Of
-course we would like to run a Boeing
also on the Sydney route but it is not
possible for us to do so because all
that we could get with the loans and
with the Government’s help was six
Boeings. The other *wo be deli-
vered, as my hon. colleaguc cipiained,
in 1862. So, we may have to run some
Constellations and others on the Aus-
tralian and Singapove voutes.

With regard to the Indian Airlines
Corporation, we are trying to do the
best we can to get planes to rcplace
the Dakotas. We have not keen silent
over it and the purchase of the five
Fokkers was due to the fact that we
had not pressurised modern Planes in
our internal services, especially on the
Assam side, which my hon. friend
Shri P. C. Borooah---I am glad—appre-
ciated. At the same time we had an
intention to have a civilian aircraft
factory. But after due consideration,
the Planning Commission felt that
there was no room for t{wo {aciories in
this country and, as alre~1y Avro 748
was Dbeing manufactured by the De-
fence Ministry, we might wait to see
what the results would be. But of
course [ we did have a civilan aircrafy
faetcry, we could mot have it for
merely the planes which would be re-
quired by the IAC. We knocw we will
want a market for the ex‘ra planes we
produced. A factery will not be pro-
fitable, I was told hy the advisers who
came, unless at least }50 planes are
manufactured. Of ccurse, fortunately,
we had the backing of the Corporation
that they would be able to sell these
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planes outside and they proved to us
also that they could dispose of
it and even get the foreign exchange
which may be needed, repaid out of
the sales of these aircraft. In spite of
it, after duc consideration, they felt
that there was no place for two fac-
tories and thercfore we must patiently
wait to see the performance of Avro
748. 1 know people have their own
doubts about it; 1 do not want to
enter into this confrove:sy because I
have an opinion of my own on this
aircraft that are to be produced. But
at the same time, the Government is
one and the decision of the Govern-
ment is as much my decision as that
of any membar of the Government.

Shri Narayanankufty Menon: When
do you propose to get it-—Avro 748—
tor service?

Dr. P. Subbarayan: I told him that
it is not possible to give a date. As
there are so many factors entering
into this, it is not possible for us to
find out what cxactly happened at the
other end, knt ai the same time, as I
said, a decision of the Government
must be taken by the Member of the
Government because the decision of
the Government is of the Government
as a wholc of which I am aiso a part.

Shri Morarka: Has the weight of
Avro 748 increased by 3,000 1lbs.
and therefore the iritial advantage has
become comparatively less?

Dr. P. Svbbarayan: I do not know
ars much as my hon. friend dces about
these load factors, but all this has
been considered before the Covern-
ment came to the dccision.

Shri Narayanaankutty Mennn: The
free weight is 3,000 lbs.

Dr. P. Subbarayan: That i~ another
thing. My hon. friend from this side
was thinking of pay-load, and the hon.
Member on the opposite side is think-
ing of the cost being £3,000 more

|
l
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and all that. That is what I under-
stood him to say. These are two
different factors altogether.

Mr. Speaker: Order, order. The
hon. Member must get up and  put
a question, and not speak while sit-
ting.

Dr. P. Subbarayan: Thercfore, 1
hope that the House recalises that what
ic being dcne for these two Corpora-
ticns is in the best interests of the
country.

Some hon. Members mentioned
about the strike. It is true that there
was a strike, but therc were factors
leading to sirike and I think they will
admil tha{ the Governmenti and the
Cerporation managed the sirike as
well as it could be done by anv indi-
vidua! concerned. If my hon. friend
Shri Narayanankutty Menon was in
charge of it, I do not think he could
have aune better.

Shri Nagi Beddy: The Gevernment
have done better; not the manage-
ment.

Dr. P. Subbarayan: The Govern-
ment and the management together
did ii; not cnly the Government.

Shr:  Narayanankufly Mencn: 1
would not have handed over a free
ticke; ts; .he arbitrator.

Drx. P. Subbarayan: I want also to
pay ¢ tribute to Mr. J. R. D. Tata be-
caus~ he is the real person who has
brouz'it the AII to the stage in which
it is today, and I would be very sorry
to lo.e him if at aany time he does
decide to go, but fortunatelv for us
he has decided to remain, and I am
really grateful to Mr. Tata for this.
I am sure the House will realise that
the Government are doing the best
they can by the air services and are
Pringing credit to our international
as well as our internal 2ir services.

Shri Narayanankutty Menon: One
of my points was answered by the
hon. Minister and two important
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points were not amSwered. One point
is—this has not been, answered—in the
international market aviation fuel is
available at 60 per cent of the cost of
the oil supplied by the Western oil
companies. The IGC has started im-
porling fuel oil. T want to know
whether any steps are taken by the
IAC and the AIl to get their aviation
fuel at a cheaper cost—avialion fuel
of superior quality. .

Secondly, there is a cut-thrcat com-
petition in certain places Ly the pri-
vate airlines against the IAC. I want
to know whether steps are f{aken to
abolish these private services.

Thirdly, Government have invested
Rs. 36 lakhs in the training of com-
mercial pilots. What steps are {aken to
absorb them?

Lastly, the price of articles in the
restaurant is exorbitant, when ecom-
pared to the prices even at the res-
taurants in international air-ports
elsewhere. What steps are being taken
to cut down the prices, especially at
least the price of a cup of tea?

Dr. P. Subbarayan: I do not think
catering has anything to do with
these reports which are under diccus-
sion. Secondly, about the purchase
of fuel oil, naturally myv hon. friend
on the other side would like to pur-
chase o0il from Russia.

Shiil Nagi Reddy: If it is cheaper;
not if it is costly.

Dr. P. Subbarayan: They would like
to buy it in the competitive market,
as they call it. But we think there
may be something attached to it! 1t is
like the Trojan horse, and we may
not like to carry it.

# Then, he referred to private airlines
for which we are giving licence. We
give them licence because they are
doing some useful work which can-
not be done by ourselves, like carry-
ing food and food-dropping for our
soldiers. We have not got enough
planes for this purpose. These private
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planes take the risk. Some of our air
pilots were not quite prepared to
undertake this risk and in fact we
have lost one of our best pilots in this
air-dropping. Therefore, if the private
companies are willing to do the ser-
vice, I think we should welcome it,
and that is the reason why we are
giving permits, and they are under
strict surveillance also.

Shri Sinhansan Singh: The Govern-
ment have said that the fceder service
system was tried and it was found
to be a failure. Are they prepared to
give these services to private compan-
ies who will run them at their own
risk? The private companies are pre-
pared to do it. The Government cculd
then make the pcople air-minded. If
the Government cannot do it, if they
cannot afford to do it, why not give
it to the private companies?

Secondly, in Gorakhpur the Govern-
ment are investing a laukh of rupees
in constructing the aerodrome build-
ings. In this budget also you have
provided Rs. 50,000 for lighting the
aerodrome. Why are you spending
the money and not having air service?

Dr. P. Subbarayan: There may be
something behind spending the money.
The hon. Member will rest satisfied
with the hope that the service may
come.

Shri D. C. Sharma: Anyone who
has listencd to this debate coolly and
calmly will come to the conclusion that
the compliments that we have been
paying to the IAC and AII are just
tormal compliments. There i; hardly
any aspect of their working that has
not come under scrutiny and under
grave criticism. There is hardly any
aspect to which any satisfactory ans-
wer has been given. All the same, I
would say that two persons have
emerged very gloriously out of this
debate and a reference has been
made to them by Shri Alva. Other-
wise, we have found fault with both
these Corporations on almost every
score.
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I am afraid that this is not the im-
pression that I wanted to give to the
public or to the House. I agree with
my hon. friend, Dr. Subbarayan, that
these Corporations have done well.
They are like two sisters; since I have
no sisters, of mine, I think very kind-
ly of sisters. But the fact of the mat-
ter is, how long are we golng to keep
these two pale, anaemic, bloodless
sisters going? How long arc we going
to supply them with oxygen and trans-
fusion of blood? How long are we
going to do it? Here is the BOAC
which has reaped a profit of 12 per
cent. and the flgures run into crores.
But here is our Corporation which can-
not even pay its way. That is the
point T want the hon. Minister to ..ote
and I hope that will be examined.

I do not want to say anything about
the board of directors. But I think the
cal i out of the bag. These two
boards arc¢ a family concern. Five
persons from one board  are on  the
other board and vice rversa. I want
that thesc boards should not have that
sort of intermingling of intere:t. T
think each board should be indepen-
dent and they should not give the im-
pression of a private limited company,
with the members of the same family
on so many boards.

The third point I want to make is
this. I do not want to go into details,
but I want that thce hon. Minister
should scrutinise the appointments
which have been madce by the AIT and
also the administrative appnintments
of the IAC and see what kind of per-
sons have been appointed. 1 may be
thought of as raising a question of re-
gionalism; somebody might say that
1 am raising a question of casteism,
nepotism or indirect pressure. 1 do
not want to enter into that sort of
thing. But 1 want the Minister to
scrutinise the appointments. If he
does that, he will ind very very—I do
not want to use the word ‘sensational’
—interesting revelations. I want that
these two Corporations should be run
in the interests of our country and the
whole nation, the whole of this great
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sub-continent and not in the interests
of a State, community or a few per-
sons. I do not want this to happen.
Therefore, I would request the Minis-
ter to look into it.

Lastly, I want that a parliamentary
committee should be appointed to go
into the question of these Corporations
and they should suggest improve-
ments.

In the end. Sir, I say that I do not
yield in my admiration to anybody so
far as these two Corporations are con-
cerned. But I would also say that
these two Corporations can give a
better account of themselves, if we
change the board of directors, if we
change the rules and regulations gov-
erning appointments, if we change the
whole set-up, if we tell them that they
are not going to live upon the vita-
mins of loans, the vitamins of sub.i-
dies and the vitamins of loan-free
capital. If yvou tell them that, 1 think
they would do better. I am surce  the
Minister wil kindly look into it.

As I have said, 1 have also been
travelling by railwavs and occasional
ly by air. I find that oygr services
compare very favourably with the
service in other countries. 1 think
there are only three or feur services
by which I have yet to travel; other-
wise I have travelled in almost all
the services in the world. I am happy
to say that our services compare very
well with the other services. But [
would say, Sir, if vou remove these
flaws in the ointment, I am sure the
Corporations will yield better divi-
dends in terms of money, better divi-
dends in terms of labour relations,
better dividends in terms of service to
the country.
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ASlIﬂ Joachim Alva: Just one point,
Sir. Shri Sharma—I do not know
whether he raised thag point in his
speech—said that he wants a Parlfa-
mentary Committee to be appointed.
That is a major point that he has rais-
ed. We did not get a chance lo talk
about it. I mMfust say it is not suitable
at present and we should not have
a Parliamentary Committee going inte
these affairs at present (Interruption).

Mr. Speaker: Order, order. I am
not going to allow any more discus-
sion. Hon. Mcmbers, whoever wants
to speak, must get up and then speak.

I must now put the motions to the
vote of the House. The question is:

‘That thix House takes note of
the Annual Reports of th¢ Indian
Airlines Corporation and the Air-
India International Corporation for
the year 1958-59, laid on the Table
of the House on the 21st Decem-
ber, 1959."

The motion was adopted.

Mr. Speaker: I shall put the nthes
motion also. The question is:

‘That this Housce takes note of
the Annual Reports of the Indian
Airlines Corporation and the Air-
India International Cerporation for
the vear 1959-60, 1aid on the Table
of the House on the 14th Decem-
ber, 1960.”

The motiom wax adopted.
18.43 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
April 26, 1961/Vaisakha 6, 1883 (Sai-a).





